THE INDIAN LEGAL SERVICE RULES, 1957
AN LEGAL SERVICE R

In exercise of the powers canferred by the proviso to Arficia 309 of the
Constiution of India and of all other powears enabling him in that behas the
Prasident herzby makes the following rutes:-

1. SHORT TITLE AND cOMM ENCEMENT: GSR 3084

cad 2549 57

1) These Rufes be called the Indian Lualga! Service Rules, 1957 EL:J s

2) They shall come into force on the 19 day of Ociober, 1957

2, DEFINITIONS: In these rules -

aj ‘Commissisn” means the Union Pu blic Service Commissian:
B) Departmert' means the Department of Legal Affairs or the
Legislative Department in the Ministry of Law,

= duly postl’ means any post in the Ministry of Law whether
permanent or {emporary of 2 calegory specified in the First
Schadule,

i) grade’ means a grade of the Service;

e) ‘qualified lagal practitioner’ means

i in relation to appointment to a duty post in Grade 1l by
cirect recruitment, an Advocate ar a pleader who has
practiced as such for at least thireen years, or an
altorney of the High Court of Bombay or Caleutta who
has practiced as such alforney and an advocate for a
total period of at least eleven years,

i) In relation to appointment to a duty post in Grade I by
direct recruitment, an advocate or g pleader who has
Practiced as such for at least ten years, or an attorney of
the High Court of Bombay or Calcutta who has pracliced
a5 such for at least eight years or has practiced as such
attomey and an advocale for o wtal period of ul foast
e1gh! years

i1} It refation o appsintment to g duty pest in Grade IV by
dirgct recruitment, an advocate or a pleader who has
Praclicad as such for at least seven years, ar an attorney
of the High Court of Bombay or Calcufta who has
practced as such for at least five years or has practiced
45 such attorney and an advoeate for a tota! period of at
ieast fiva yaars;

il “Schedule’ means 5 Schedule to these rutes: and
a) ‘SErvice’ meons the Indian Legal Service constituted under rule
3,



CONSTITUTION OF INDIAN LEGAL SERVICE:

1)
2)

There shall be constituted a Service to be known as the Indian

Legal Service
There shall be four grades in the service and each grade chail

consist of the duly posts specified in the First Schedule,

MEMBERS OF THE SERVICE:

1)

2)

3)

4)

The following persons shall be members of the Service with
effect from the date indicated against them:-

a) Persons appointed to the Servica at the commencement
of these rules under rule 5, from the date of such
commencemeant:

B Persons appointed to  the Sarvice after such
commencement but before the commencement of the
Central Legal Service (Second Amendment) Rules, 1963,
from the date they were so appointed;

c) Persons other than those referred [0 in clauses (a) and
(2} holding duty posts t the commencement of the Central
Legal Service (Second Amendment) Rules, 1963 from
the date of such commencemeant and

d) Fersons appointed o duty posts after the
commencement of the Central Legal Service (Second
Amendment) Rules, 1963 from the date they are so
appointed.

A Member of the Service holding any duty post in any grade
immedialely before the commensement of the Central Legal
Semvice (Second Amendment) Rules, 1983 shall, on such
commencament be deemed 1o be a member of the Service in
that grade,

A person appointad to any duty post in any grade after the
commencemant of the Central Legal Service (Second
amendment) Rules, 1963 shall be a membar of the Service in
that grade.

Any person who, before the commencement of the Central
Legal Service (Second Amendment) Rules, 1963, was a
member of the Service in any grade and was appointed to any
duty posl in a fugher grade for any period belore such
commencement shall be deemed lo have been appainted to that
higher grade for such period.
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5. INITIAL APPOINTMENT TO THE SERVICE:

1) The Central Government may at the commencement of these
rules appaint to the Service any person-

aj who at the commencement of these rules is halding any

temporary appointed to any other civil post under the
Central Government and has been contituously holding

2) Every persan appuinied to the service under Sub-ruie (1) ghall
be appointed to one of the grades.

5. Filling up duty posts.- GSR 3561
. 105,04
[F 2250

(1) A duty post in Grade I or Grade [T, barring the duty post natified copy!
of Grade il of the Service cadre of Legal Advisers and ——
Grade Il of the Service cadre of Government Advocates,
shall be Glled by promotion of & member of the Service in
the next lower grade failing which by direct recruitment,
The duty post of Grade II of the Service cadre of Legal
Advisers [Additional Legal Adviser] shall be filled 90% by
promotion failing which by deputation and 10% by direct
recruitment. The duty Post of Grade Il of the Service cadre
of Government Advocates (Additional  Government
Advocate] shall be filled 33.33% by promotion failing
which by deputation and 66.67% by direct recruitment.

(2] A duty post in Grade Il of the Service shall be filled
allernatively by direct recruitment and by promotion of a
member of the Service in Grade v,

(3] A duty post in Grade IV of the Service, barring the duty
POSt i Grade [V of the Service cadre of Legal Advisers,
Grade IV of the Service cadre of Government Advoeales
and Grade [V of the Service cadre ol Law Officers in the
Law Commission of India, shall be filled by promotion of
persons holding any post specified in the Third Schedule
and by direct recruitment in the ratio of 1:1 (namely 50%
by promotion and 50% by direct recruitment), 4 duty pos:
In Grade IV of the Servies cadre of Legal Advisers shall be
filled by promotion of persans holding any post specified
in the Third Schedule under the Service cadre of Legal
Advisers and by direct recruitment in the ratio of 1:1
(namely 509 by promotion and 20% by direct
recrintmnent]. A duly post in Grade IV of the Service eadre
of Government Advocates shall be filled by promotion of
persons holding the post specified in the Third Schedule




under the IL3 cadre of Government Advocates and by
direct recruitment in the ratic of 1:1 (namely 50% by
promotion and 50% by direct recruitment). The officers
holding the post in the Third Schedule under the Service
cadre of Government Advocates will be eligible for
promotion if they are eligithle for enrollment as an
advocate in the Supreme Court under the Supreme Courl
Rules, 1950 as amended from time to Hme and for
registration as an Advocate-on-Record of that court under
the said rules. A duty poest in Grade IV of the Service
cadre of Law Officers in the Law Commission of India
shall be filled 20% by promotion of persons holding pos
specilied in the Third Schedule under the Service cadre of
Law Officers, 40% by deputation/abscrption; and 40% by
direct recruitment.

6-A. FILLING OF DUTY POSTS BY DEPUTATION/ABSORPTION:

The field of selection for deputation/absorption to the various
grades shall be as under:

Additional Legal Adviser {Level 13 in the pay matrix Rs. 118500-
21410

Deputation
Mhicers of the Central Government

{a] (1) holding analogous post on regular basis in the parent
cadrefdepartment; or
(ii} with five years' secrvice in the grade rendered after| G5R1SKE)

i e L = did 2000 17

appointment on regular basis in posts in Level 12 in the pay| @ sse
matrix Rs. 78800-209200 or eguivalent in the parent | =
cadre/department; and

()  possessing the educational qualifications and CXpericnee
prescribed for direct recruitment under rle 7

Additional Government Advocate [Level 13 in the pay matrix Rs.

118500-214100) G by
E il 206257
[P %658
muifis!
Deputation
Officers of the Central Government:
{a] (i} holding analogous post on regular basis in the parent
cadre /department; or
(ii] with fAve years' service in the grade rendered after

appointment thereto on regular basis in posts in Level 12 in the
pay matrix Rs. 7BH00-209200 or equivalent in the parent
cadre/department; and



(b) possessing the educational qualifications and experence for
direct recruitment prescribed under rule 7 and is eligible for
enrolment as an advocate in the Supreme Court under the
Supreme Court Rules, 1950 gs amended from time to time and
for registration as an Advocate-on-Recard of that court under

the said rales.

Grade [V of the Service cadre of Law Officers of the Law Commission
of India [Level |1 in the pav matrix Ras, L7 00-208700]
D&Entg;iunfﬁhuurgtiun

Officers of the Central Covernment:

(a) [y holding analogous paal on regular basis in the parent
cadre/department: or
() with five years’ service in the grade rendered after
appointment thereto on regular basis in posts in the Level 10 in
the Pay Matrix or equivalent in the parent cadre /department: gr
(ifi) with six years’ service in the grade rendered after
dappointment thereto on regular basis in past in the Level 8 in
the Pay Matrix ar equivalent in the parent cadre/department:
and

(b} possessing the educational qualifications and expericnce
prescribed for direet recruitment under rule 7.

The period of deputation shall be three years, which may in special
citcumstances, be extended to five years as the Central Government

may think fir",

7. APPOINTMENT TO DUTY FPOST BY DIRECT RECRUITMENT:

1) A person shall not be eligible for appoiniment by direct
recruitment-

a) fo a duly post in Grade | unless he hoids a Degree in

Law of a recognized University or equivalent and urless

- he has been & member of the Indian Civil Service

permanently allotted to the judiciary or of a State Judicial

Service for a pefiod of not less than sixtesn years or has

held a_superior post in the legal department of a State for

a perI%E?ﬁu% less than sixteen years or a Central

Government servant who has had experience in legal
affairs for not lzss than sixteen years;

b o a duly post in Grade |I, unless he holds & Degree In

Law of a recognized University or equivalent and unless

he has been a member of a State Judicial Senice for a

period of not less than thirteen years of has held a

Supenor post in the legal department of a Stale for a

SR 1AE
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period of not jess than thirteen years or a Cental
Government servant who has had experience in legal
affairs for nol less than thirteen years or Is a qualified
legal practitioner; :

c) to a duly post in Grade lll, unless he holds a Degrea in
Law of a recognized University or equivalent and unless
he has been a member of a State Judicial Service for a
penod of nol l=ss than ten years or has held 5 sSUpanor
post in the legal department of a State for & period of not
less than ten years or a Cantral Government servant who
has had experience in legal affairs far not less than ten
years or possesses a Master's Degree in Law and has
nad leaching or research experience in Law for not less
than eight years or is a qualified legal practitioner of not
less than 35 years,

d) to a duty post in Grade IV, unless he holds a Dearee in
Law of a recognized University or equivalent and unless
he has been a member of a State Judicial Service for a
period of not less than seven years or has held a superior
post in the legal department of a State for a period of not
less than saven years or a Central Govemment servant
who has had experience in legal affairs for not less than
SEVEN Years or possesses a Master's Degree in Law and
has had teaching or ressarch expenence in Law for not
less than five years or is a qualified legal practitioner of
not less than 30 years,

Noia 1- The upper age limit for direct recruitment under clauses (a) o
(d) of sub-rule (1) shall be as follows -

G L6 1{E)
duf 17 10 45
[P i3
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Grade | Preferably below 50 years -
Grade I . Preferably below 50 years
Grade [l 50 years

Grade IV 40 years

Note 2- The upper limit in respect of all the above posts is relaxable for
Government servants up to flve years in accordance with the
instructions and order issued by the Central Govt

MNote 3- The crucial date for determining the age limit shall be !'he closing
date for receipt of applications from candidates in India (other
than in the Andaman and Nicobar isiands and Lakshadweep).

1A}, In making appointment by direct recruitment to a duty post in Grade | GSH 138 E)
Grade Il, Grade Il or Grads IV, preference shall be given:- dfed 141 5.0

|’|l BB B AT
il copry |

Al to a person (not being a member of a State Judicial
Service or a leaal practitioner] with experience in legal
advice work if such post is in the Legal Adviser Seivice
cadre in the Department of Lepal Affairs, research work if
such post is in the Law Officer Service cadee in the



Department of Legal Affairs and experience of litigation
work if such post is in the Government Advocate Service
cadre of the Department of Legal Affairs. Further, in
making appointment by direct recruitment to any duty
post In the Government Advocate Service cadre in the
Department of Legal Affairs, the candidate should be
eligible for enrollment as an advocate in the Supreme
Court under the Supreme Court Rules, 1950 as amended
from time Lo time and for regisiration as an Advocate-on-
Record of that court under the said rules.

ii] to a person with experience in legislative draflting, if such
post is in the Legislative Department.

2, Every diract recruitmant to a duty post shall be in consultation with the
Commission unless such consultation is not mecessary under the general
regulations in force in that behalf

3. For the purposes of sub-rule (1).-

a) in computing the period during which a person has
held any office in the State Judicial Service or in the

- Legal department of a State or under the Central
Government, there shall be included any period
during which he has held any of the other aforesaid
offices or any period during which h2 has been a
legal practitioner;
b) in compuling the perlod during which a person has
been a qualified legal practiioner, there shall be 4 4 =
included any period during which he has held-any
office in the Stale Judicial Service or has held a
supenior post in the legal department of a State or
has been a Central Government servant having
experience in legal affairs.
8. PROMOTIONS:- TR
':r-':il\'-_ll:'l{“w.'-
1) A person shall not be eligible for promotion:- g i
sahlied copy |

) to a duty post in Grade |, unless he has heid a duty post
in Grade |l for the period of not less than twe years, or
uniess he has held duty post Grade Il and Grade Il for a
total period of not less than six years: Yol

I} 10 2 duty post in Grade II, unless he has held a duty post | 1 ssss
in Grade Il for a total period of not less than three years;, | heified cepy) |

I} to a duty post in Grade Ill, unless he has held a dutly post
in Grade IV for a total period of not less than three YEars,

ivl  to a duty post in Grade IV, unless he has held one Pt
or more posts specified in the Third Schedule and | ir s
possesses six years' regular service in post of Lot
Superintendent (Legal) (Level 8 in the pay matrix




Rs. 47600-151100) fatling  which eight years’
combined regular service in the posts of Assistant
(Legal) (Level 7 in  the Pay Matrix) and
Superintendent (Legall {Level 8 in the pay matrix
Es. 47600-151100) out of which three years' regular
service shall be in the post of Superintendent

(Logall;
ar

POSEesscs seven years' regular service in the POSLS
of Junior Central Government Advecate /Librarian
Grade-I (Level 7 in the pay matrix Rs, 44900-

142400):

Provided that for promotion 1o a duty post in
Grade-1V in the Government Advocale Service Cadre
in the Department of Legal Affairs, the person shall
be eligible for enrolment as an advocate in the
Supreme Court under the Supreme Court Rules,
1966, as amended from time to time, and for
registration as an Advacate-on-Record of that Court
under the said rules.

Note: 1: In the case of officers who are holding
any of the posts mentioned in the Third Schedule
on regular basis on the date of commencement of
the Indian Lepal Serviee (Amendment) Rules, 1987,
the eligibility service for promotion to posts in
Grade IV shall be three vears’ regular service in the
feeder grade.

Note; 2: Where juniors who have completed
their qualifving or eligibility service are being
considered for promotion, their seniors shall also be
considered provided they are not short of the
requisite qualifying or elimbility service by more
than half of such qualifying or eligibility service or
two years, whichever is less, and have successfully
completed their probation period for promotion to
the next highes grade along with their Jjuniors who
have already completed such Qualifying or eligibitity
service,

Note:3 ; The eligibility list for promotion to the
grade of Assistant Legal Adviser shall be prepared
with reference to the date of completion of the
prescribed qualifving service by the officers in the
respective grade or posi ®

GSR n5E
el 11 EET

P 3
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2)

3)

4)

<)

PROBATION

1)

2}

3

Unless the Cenral Government otherwise decides, promotion to e
a8 duty post in any grade in a Department shall be made frem | g 1476
amongst persons holding duty posts of, as the case may be | I 18

DDS!‘E EmlﬁE'd ||.| H‘lE Third Smedulg_\l i I.hE DEPHmT'lEﬂI_ I| :

Every person promoted to a duty pest in any grade under this
ule shall be initially appointed ta that Posl in an officiating

capacity.

) & ()
CiSR 1408
ahd 2R AT
M o=iz
mdidiod crgry|

Promation Commities constituted for the purpose in accordarnce
with the general rules in force in that behalf

In computing for the purposes of this rules, the period for which
& person has held a duty post in any grade ar, as the cgse may
be, a post specified in the Third Schedule

i) any penod for which he has held such duly post in any
grade, ar, as the case may be, a post specified in the
Third Schedule, on ad-hac basis shaii be excluded:

iy Thare shall be included-

a) any penod for which he has hald a duty post in a
higher grade:

b) any period of his deputation for which he wotile
have held that duty post but for his deputation:

c) any period for which he has hald 2 post which_ in
the opinion of the Central  Government,
comesponds to or is higher than such duly post, or
as the case may be, a post specified in the Thirg

Schedule.

Every persen appointed o a duty post, whether by direct
recruitment or by promotion shall be on probation for a period of =

two years,

The Central Govemnment may, in the case of any such person
exiend or reduce the peripd of probation.

At any time during the period of probaticn and withaut any
Feasons, being assigned, a person appointed fo a duty post on
probation may, -

il if he is apoointed thereto by direct recruifment be
discharged from service in that post;

(il if he is appointed thereto by promotion, be reverted to the
post held by him immediately before such promation



ki)

4) In computing for the purposes of this rule the period for which
person is on probation in a duty post, there may be included the
pericd for which he has officiated in that duty post.

10.  SUBSTANTIVE APPOINTMENTS TO DUTY POSTS:
[P 557

Appointments of members of the Service to duty posts in any grade in ot copy]
2 substantive capacity shall be made in accordance with the general rules jn e————
force in that behair

5K | 606
gl D57

11.  SENIORITY:

CiSR 15sEy
(1] A list of members of the service shall be maintained separately gﬂ‘:&“
for Legislative Department and esch of the three cadres in the nasified! copy |
Department of Legal Affairs as indicated in the First Schedyle’ -
to these rules, in the order of their SEriority,
2} The seniority of members of the service in each Department

12A. BENEFIT o©OF ADDED _ YEARS oOF SERVICE  FOR

SUPERANNUATION PENSION:

The benefit of addition |g qualifying service for the purpose of
Superannuation pension shall be admissible to the members of the Sarvice,
who are appointed to the Service by direct recruitment from open marke! in
terms of rue 30 of e Central Civil Services (Pension) Rules, 1972, as
applicable to them from timea 10 time.

13. OTHER CONDITIONS OF SERVICE:

The conditicns of service of members of tha Service in respect of
matters for which ng Provision is made in these rules shall, unless the Central
Government otherwize orders be the same as arg applicable from time to time
to officers of the Central Civil Services, Class 1

14.  AMENDMENT OF FIRST SCHEDULE:

The Centrai Government may, by order, amend the Firsl Schaduls
from time to time By way of addition of any post therelo as duty post or
aileration of the strength of duty posts or pay or lime-scale of pay and when

GER 18]
ihd ¥ 759

14-A. POWER TO RELAX:
TFE)

Where the Central Government is of fhe opirion that it is Necessary or | - 2 d i
Expadient so to do, it may, by order, for reasons to be recorded in writing and, e -
n consultation with the Union Public Service Commission relax any of the




ia

1

provisions of these rules with respect to any elass or category or peisons or
any posts,

14-B. SAVING:

Mathing in these rules shall affect reservations and other concessions
required to be provided for Scheduled Casles and Scheduled Tribes and
other spacial categories of persans in accordance with the orders issued by
the Cantral Government from lime to time in this regard.

15. INTERPRETATION:

If any guestion arises refating to the interpretation of thase fules, the
decision of the Central Governmant thereon shzall be final,
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FIRST SCHEDULE
(Bee rules 2(c|, 2{2), 12 and 14)
THE INDIAN LEGAL SERVICE
(TOTAL STRENGTH : 1 4465)
COMPOSITION o
Department of Legal Affairs

LiSE 55
did. 12 508

P aa-50¢
nivl {ifed Cog |

— —_— e

Indian Legal Service cadre l’

Indian Legal Service cadye Indian Legal Service
of Legal Advisers in the cadre of Law Officers in | of Government Advocates |
Main Seeretariat and the Law Commission of | in the Central Agency
Branch Secretariats gt India Section and the Branch ’
Mumbed, Kolkatia, Secretariats at Mumbsg
Chennai and Bangalore | - andKolkatta |
Grade | ije;ig- | Perm- mm Disip- ' Perm -'?ernp Deaip- ] Perm- -'Tl:mp-
=y nation anent | orary | nation anent j orary | nation | anent | OTArY
1 Joint [ 13 Ml Joint Nil 1 Senior 3 | ni
| Seeretary Secretary Gover- J {
and Legnl and Law | nesent
} Adviser Officer Advocate /7 [
| u ﬂ Additio- 19 [ Nl | Additio- | Wi 2 Additio- | g+ I “
nasd nal Law | nal |
J Adviser i Officer Gover- [
nment
I ’ | Advocate
I M | Deputy 16 Nil | Deputy | N 3 Deputy a Nil |
Legal Lawy Choneer=
Advizer Officer nment |
__ - Advocate | e e
IV | Assistant | 36 Nil |Assistant | 5 Nil | Assistant | 4 Nil
Legal Law Giover- | |
’ Adviser Officer nment ) |
I J. B s J o - _J ;Adﬁ'ﬂﬂatﬂ' ,| e e =]

The Centra] Government has, in exerci
rule 14 aof the principal rules vide its
September, 2007 de-merged the cadre of
Service in the Department of Lepal Affa;
cadres within thay department consistin
duty posts as under--

Legal Advisers

Secretariats:-

Name of the duty post | Grads Tﬂr:_;-:_]'é?ﬁp; ]
Joint Secretary  and Grade | | Level 14 in the
!LE.EE.]. Adviser 144200-218200

Level 13 in the
118500-214100

' Additional Legal Adviser | Grade [

|Dep:.1t_'-r'_L-égaI Adviser Grade Level 12 in the
v | S F8800-209200
II Assistant Legal Adviger | Grade |Lc:'-'e1 11 in th

LIV | B7700-208700

Service eadre in the Main andg

e

s¢ of the powers conferred by
order number 81 dated 27
Government Counscls in the
re and created three different
g of the following cadres with

GER 775}
ol ZEN ]|
[P 5L.aa3s

¥ m Btri:c_ﬁ.'s._]l

pay matrix Rs.

e pay matrix Er



w Officer Eerwica cadre h: the Law ﬂnmmlnslun of India:-

| Name of the duty post Grade Scale of pay
|Jr:u.n'r. Secretary and Law Officer | Grade | Level 14 in
matrix Rs.
, S 218200
| Additional Law Officer Grade I Level 13 in
matrix Fs
o N 214100
Deputy Law Officer Grade I1] Level 12 in
matrix Rs.
- | | 209200
Assistant Law Officer Grade IV | Level 11 in
matrix Hs,
1 | 208700 !

Government Advocate Service cadre in the Central

ction and Branch Secretariats in Mumbai and Kolkatta:-

Name of the duty post | Grade Scale of pay
Senior Government Advocate Grade | Level 14 in the pay
i matrix Rs. 144200-
e ) 215200
Additional Government Advocate | Grade 11 Level 13 in the pay
matrix Rs. 118500-
— 214100 —
Deputy Government Advocate Grade [II Level 12 in the pay
matrix Hs. TBE00-
o 209200 =
Assistant Government Advocate | Grade [V Level 11 in the pay
| matrix Rs. 67700-
e - | 208700 |
M Legislative Department
1 = =
| Grade Desienaticn [ Permanent | Temporary I Ennll: I|:|-l'l:":15r
1 | Joint Secretary and 5 . ] Level 14 in the
Legislative Counsel | pay matrix Rs.
L | 1a4200-218200
I o | Additional 4 Nil Level 13 in the
Legiziative Counsel | pay matrix RBs.
- 1 118500-214100 |
1 Deputy Legislative | g el 'Level 12 in the
Counacl |P’=‘I}f matrix Es.
: g ) | 78800-209200
LY Assislant Legislative 13 Mil Level 11 in the
Counsel pay matrix Rs.
| i |57TQ‘]?E.Q'E:?DQ-_

'EfﬁH IR
dud Mg T

[I s6-541

1o

G3R 751{E)
ded 28 12 4%
L% 43 -4y
matilsed copy]
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. Cadre Strength of Indian Legal Service ln the Miuﬁ:tﬂ'—nf Law and

N Justice ES N
| Grade Permanent posts Temporary posts
i 21 R TN
R S 3l = R T
I - 28 9
v | 58 Nil N

¥ The single post of Government Advocate in the scale of

Rs, 16400-20000 in
of Legal Affairs stands

Central Agency Section of the Department

downgraded from the pay scale of REs,
seale of Bs. 14300- 18300 (pre-revised) with effect from Is

16400-20000 (pre-revised) to the pay
December, 2007

THIRD SCHEDULE,
(See rule 6(3} and B(1) jiv])
POSTS IN THE MINISTRY OF LAW AND JUSTICE

GER IS8(E)
dud 2508
[P -fd-any
natifled copy]

Feeder post to the |
Government Advocate
cadre of the Service

Feeder post to  the Feeder to- the
Legal Adviser cadre of | Law Officar cadre of
the Service | the Service

1. Superintendent | Superintendent IJun[crr'CenlraI
[Legal) [Legal) in Law Government Advocate
2 Librarian (Grade 1) | Commission of India |

Legislative Department

Superintendent [Legal] in the Legislative Department”.

Note : The principal rules were published in the Gazette of Indiy vidle
number SRO:3084-A (CLSR), dated 259 1957 and  subsequently
amended vide number -

(il GER 1608, dared 28.09. 1963
{iii GSR 1416, dated 27071968
i) GSR 1423, dated 27.07.1968;
(ivl  GSR 1050, dated 03.05,1969:
v GSR 1981, dated 23.08, 1969;
[vij GSR 1900, dated 21.11.1970:
(vit) GER 2, dated 06.01.1979:

(vii)) GSE 72, dated 20.01.1979:

(ix} GSR 658 dated 12.05.1979:-
[X)  GSR 270(E), dated 29.03. 1982,
(x1] GSR 668, dated 17.09.1083;
[x)  GSR 1161(E), dated 22.10. 1956
(xiii) GSR 658, dated 29.06.1987:
(xiv] GSR 872, dated 28.11.1987.
{xv] GSR 658, dated 20.08.1988;
(¥v1) GSR 176, dated 10.08.1988.

(wvil) GSR 228(E), dated 21.03.2003
ixvili) GSR 751(E), dated 28.12.2005.
[xix] GSR 358 (E), dated 10.5 2008
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(%) GSR 275 (E), dated 28.3.2011:
lxxi) GSR 904 (E), dated 27 12.2011; and
(xxil) GSR 163 (E], dated 2002 2017
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; PART IT—Section 3
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i 456-A]  NEW DELHI, FRIDAY, SEPTEMBER 27, 1957/ASVINA 5, 1879
: s

F Je 3 W V) S-Tea L 5
it Ld?djﬂjﬁ;.ﬂ: S MINISTRY OF LAW At/ 7,5 7 s
En gg_f.-jgk;j oot i (BT .
E Dp-aTST ﬂ'é}:i.'u Delhi, the 25th September, 1957 ' P

mR.0. 3084-A.(CLSR.)—In egxercise of the powers eonferred by the proviso
grticle 309 of the Constitution of India and of all other powers enabling him

21 behalf, the President hereby makes the following rules:—

Shurtlti'ﬂe and commencement—{1) These rules may he cailed the Central
al Service Rules, 1957,
'-'.:'5'- They shall come into force on the 1st day of October, 1957,

_‘]]cﬁ.uiﬂuns.—ln these rules,—
. (a) ‘duty post’ means any post in {he Minisiry of Law, whelher permanent

or temporary, of a category specified in column 3 of the First Sche-

dule;
& (b) ‘grade means a grade of the Service;
i (c) ‘gualified legal practitioner’ means—

{i} an advocate of & High Court who has practised as such for at least

SEVen Years; or

(ii) g:;nr;sm uﬁr Hgifhhﬁflgv‘f Jﬂgﬂ?ay or Calcutta wfm hag prac-
- (d) ‘Schedule’ means a schedule to these rules: and
B (¢} ‘Service' means the Ceniral Legal Service constituled under rule 3.

{8 Constitution of the Central Legal Servics—There shall be constituled =
to be known as the Ceniral Legal Service consisting of—

L

10

B (a) persons “PE’;E“”IE" to the Service at the commencement of these rules
g under rule @; &and

s (D) persons recruited to the Service after such rcommencement under

rule 7
rength aud composition of the Service—(1) There shall be four grades in

; ICE.
"'Z:_ The and compposition of the Service and of each grade thereof
et be as specifled in the First Schedule. .

1 (z414/1)
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1. Silling g dely  plmis.—Evory Tt et shall he Bllp: !
o - E B - i | b E] [ILLIES - - - o
thereto of— T SPPOIN My .

(a) a member of the Service in the spproprisie prade: or

(o) -any other perscn eligible for recruitment to the Servics in the
priate prade: e A

Pravided thul na persan skall De appoinled (o 8 duly posi under ala...
fur & period exceeding four years at a time. meslal po

6. Initial appointments to the Service.—{1) The Central Gn :
ihe commencement of these rales appoint ta the Servies :l-_::p'vlﬂzt::jitfl_ LERF: TR ;J

{a) who ot the commencement of these rules 15 holding an : N
in Part A of the Beeand Schedule: or B ¥ Dpost Specifind ;

rt ‘E of the Second Schedule, was lemporarily appoimted
other civil post under the Ceniral Government and has besn rtzgn?'m |
uously holding that or any other post under the Cenirai Gﬂvernm;n-
- until the commencerient of these rules. ot

(2) Every persog appeinted (o the Service uvnder sub-rule (1) <} = S
to one of the grades. (1) shall be appointed

ih) unﬁ' person whe, while holding any such post or any pest spavified 3,
B 4 T

7. Recrultmeni io ihe Serviee.—The Ceniral (Government may afle ey 3
mencement of these rules recruit o the Service— ¥ aier the com.

{a) in Grade I, any person who has been a member of the Indian (yi 3
Service permanently allotted to the judiciary or of a Stats jud?ér;:{
service foi~ a period of not less than sixteen years or has ‘held g
superior post in the lega] department of a State for a period of nat 2
less Lthan ten years or is a Central Government servani who has |
had experience in legal affairs for nof less than zixtesn Years; i

(b} in Grade II, any perscn who has been a member of a State judicia] I
service for a period of nol Jess than thirteen vears or has hold n
superior post In the legal depariment of a State for a period of not 8
less than seven years or is a Central Government servant who hag 3
had experience in legal affairs for nol less than thirteen Years; '-

{¢) in Grade III, any person who has been a member of a State judicial 3
service for a period of not less than ten years or has held a superior-
post in the legal deparlment of a Stale for a period of not less than @
five years or {5 a Central Government servant who has had experience§
in legal affairs for not Iess than ten years;

(d} in Grade IV, any person who has been a member of a State judicial 3
gervice for a period of not less than fen t;(ﬁaﬂs or has held s superior§

! post in the legal department of a State for nol less than three yearsid
or iz a Central GGovernmen! servant who has had esrperience in legals
affairs for nol lesg than seven years or is a gqualified legal praclitioner3
of not less than 30 and not more than 45 years of age. i

8. Fromotions—(1) The Central Government may promote a member of thaf
Service frenm a lower grade o a higher grade whether in a substantive or o]
ciafing capacily.

¥
{2) Every such promotion shall be by selection.

F

Q. Eeniﬂt'i'l.}l'.—{l} MEthr.ﬁ ﬂf 1he EE!"U'“"FI in A highEr ETH'I'IF_" abiall T ggjﬂ l|
to those in a lower grade. ; :
(2) Seniority of members of the Service in any one grade shall be deter _

+ in sccordance with the period of conlinuous service in a duly post in that J'

Provided that the seniority of members of the Service appointed under Tl
6 shall be determined by the Central Government having due regard to tlie posi=s
previously held by them under the Central Government and the length of serwce
therein.
33,'1 For ithe purposes of this rule, continuous service in a duty pobt
grade shall include—
{a} any service in & duly post in a higher grade; B

in 2§
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any service on deputation 1o 4 j
ral Government, 15 nol jowes
ponsibilily; and

(¢) any =zervice In a posl specified  in the Second Schedule which, in the

opinion of the Central Government, corresponds to or is higher than

! the duty post.

& (4) Nothing in this rule shall be deemed to preclude the Central Govern-

=esnt from determining the sernidority of any member of the Serviees jn such other

anner as it deems fit If the special circumstances 0f his case so require, '

: 10. Pay.—(1) The pay or ftime-scale of pay admissible i6 a member of ihe
rvice, or 1o the incumbent of a duly post, In any grade shall be az specified

4 respect of thal grade in column & of ihe First Scheduie.

& (2} Where a person is appoinied to any grade, his initial pay in that grade
all be at the lowest stage of the time-sealp:

I Provided that the Central Govermment may for special reasons directi such

way to be fived at a8 higher stage.

- (3) Any person appoinled to the Service under rule 6 shall draw inifial pay

it the time-seale of the appropriate grade at such slage as the Central Govern-

it may direct. o
11. Probaiion.—(1) Every person recruiled lo the Serviee after the commence-

qment of these rules under rule ¥ shaill be appointed to the Service on probation

for a4 period of one year, and any person appointed lo the Service at the com-
cement thereof under rule &8 may be so

k)

I gl i ) i o 0 L0 GRITRGTE Ll da Tl
than the duly posl i status or res-

;. (2} The Central Government may in the case of any person exlend or reduce

period of probation.

% (3) A probationer shall-be liable to be discharged from the Service at any

ime without assigning any reasons

22 12. Other conditions of service.—The conditions of service of members of the

gervice 1n respect of matters for which no provision is made in these rules shall
¢ the same as are for the time being applicable to other officers of the GOVern-

t of India of correeponding status.

13, Begulalions,—The Central Government may make ulations, not in-
gnsistent with these rules, to provide for all matters Ir}rfgwmm 'Erﬂvlsim igy

eeesgary or expedient for the purpose of giving effect to these rules.

§ 11. Interprefation:—If any question arises relaiing to the inte ;
fieze rales, the decizion of the Central Government thereon shall be E.l;_g?.n o 8
FIRST SCHEDULE :

(See rules 2(ad, 4(1), 4(z) & 10}
Central Lepal Service
{Total strength—28)

:'I-..:

¥,

Composition of grade
e S[rg?gth Pay or time scsle of
grade Dresignation of posts Mumber R
of poats
{1} =) {3 4] (5
Sade T \ 4 Additional Seerctary & Chicl

Diraftsman : . I *Rs 2,750(-.

Joint Secretery & Legal Adviser 2
Joint Sccretary & Draftsman . I } PRl

6. 32500/~ for members of the Indian Civil Service and for pre-19 3 i .

mesnin i ; e Pre-1931 entrants : within i
.. ey Ig g:;fjgnad 1o that expression in the Central Civil Services (Revigion :::F
FtRs. 3,000 for members of the Indian Civil Service and Foe AT it S
ing nssig:;':-l_:t to that expression in the Central Civil § micé%mﬁﬁﬂ: :;fpw;y]_‘:l]lzl ; I
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1 3 3 P
Grade 11 5 Additionsl Legal Adwviser . . 3 ; Ks. I-ﬁim—-:&u--f-- ,
Additional Draltsman : ; z e '
Grade [11 > & Deputy Legal Adviser 3 '! R, 1,100—gn—. |
Deputy Draftsman p e o TERTNGRER
Grade IV 13 Aszistant Lepsl Adviser b ‘l
Assistant Diraftsmon " y i i
j" Rz, 5‘33—55-—1',[53_
Deputation Reserve . ; 3 |
: Leave Reserve ' . : - j

SECOMD SCHEDIFLE
Superior Poits i the Minisiry of Law.
o [See rules 6(1) and §(3)]
PART A

Additional Secretary and Chief Drafrsman.
Joint Secretary,
Joint Secretary and Draftsman.
Additional Drafrsman.
Deputy Secretary.
D;pul.}' Draftsman.
Under Sccretary.
Assistant Draftsman.
PAET B
Joint Secretary and Scnior Additional Draftsman.
Second Solicitor.
Assistant Solicdtor.
i [No. F. 57(1)/56-Adm.;

:
:

PRINTED IN INDIA BY THE GENERAL MANAGER, GOVI., OF INDE FPRESS,
;u'gw DELEI AND PUBLISHED BY THE MANAGER OF FUBLICATIONS, DELHI, 1857
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! Y Epainst TiErade 1 -
j ey aly cenkliaf A dar ths fipure A the fite i ahall | -4 ) T !
i ; i ’ 1 Secreln = Thaftsman™ L
I (B in colisen 4, ageinst ‘he enlry “Jot SESTECL 3 i
B cotumn 3 for the fAguit “1" the Aire “2" shall be substiluted
o
¥ s These rules zhall he deemad o hav 0! into force on and frem the 151
#EP;E-L'.:UEF. [ 96,
; iNo, F. 34{3:/62-Adm. TiLadd

V. 5 JETLEY,
Jt. Secy. and Legal Adviser

8 (Department of Leg &Tairs)
e et '
Py New Delhi the 28th Scember 1963
. i, vrs copfred by the proviso to article 303
.5, Lills-—ln exercica of the pawars A0 WEIS aﬁahiing him in that behalf,

e Constitution of India and of all other _ - :

B er Doraby mile the toliawing yulssurther to amend the. Central Legal

ire Rules, 1957, namely:— dq
. = T Skl

1. Short title.—These rules may be callad A€ Central Legal Service {EE'T_U

hendment) Rules, 1963.
1957 (hereinafter referrad to ae

. 2 For rule 2 of the Central Legal Service R°5. 155 e

23 Definitions.—In theze rules,—
the Tiion Pub: Service Commission;

(et} “Commission’ means :
(b} ‘Department’ means the Departmer - Legal Affairs or the

Department in the Ministry of Law; ¥
e Anistry of Law, whether permane

of the First Sched

Legislativess;

{g) *duty post’ means any post in th
or temporary, of a category specified in cojuns 2 and ¥

(d) ‘grade’ means a grade of the Serv=
:-.

{e) ‘gualified legal practitioner’ mear—

i) in relati sotment to Outy post in Grade Il by divds
i} ion to appol - 10 has practised as such for at 18

recruitment, an advecate or a pleader j .
ten years or an attorney of the High cirt of Bombay or Caleutta who §
practised as such for at least eight y'Ts:

JU6) in relation to appoiniment to duty post in Grade IV by dif
rec uitment, an advoeate or a pleade Who has practised as such Iof
least seven years or an attorney of it High Court of Bombay or Cajery

whio has practised as such for at les’ five Years;
() ‘Schedule’ means a Schedule o the rules; and

| {9} ‘Servics' means the Central Tegal Svice eonstituted under rule 3755
f 7 Rule 3 of the principal Rules shall be redumbered as sub-iule 1) them
L d_ e A e P ST F.up“'lwﬁ—l 4

(i) in suharult?#,!ﬁf% 20 re_nummn_:.ﬁ.t.im tollowing. shall be omi _.

namely —

”mnsisﬁfgg = - o x
(a) : . ioa at the commentemnent of TGS
Ppersons appointed to the SVICE
ruhs{%ﬁ\d&t rule 6; and '
iU) persons recruited to th
u"di'.-’.ﬁ' rule 7."; and y

(i) ettt oubrule (1) as so renimbend, the falowing sub-rule ahalld

o ervice after . ~h

inseried, E_:;_:m el

Y



2} Thep hal i i
Fieh dfipdny oL A e L o T | SEE | BDELE S
o ASEL af the duty pasis —oified in the Fir,; Sehad e 1
O ol d BN § a1 T v Fhan A :
Aeip e | -k 2l rules, the Waowing rule shai; e BELlEiig
4. Members nf the Serud, - R -
ol the Bervice with nhi.--:i: B O S s2LIOWIngE pergons shiall B imen

e shite {ndicated REAINSE Them - —
L8} Prersane £ 3 P D ih q el BEE 1 -

X _ g service gt tha CoOmmencemes ' Thegg

cules under rue % ITOM . date of such SR cement; '

. _{h} bersons 2PPGtecy (ha Service after such

f.rJE wre the COMEH Corme a the Central Legy

fAmendment | Rulas, L9623, rom the date they w-

TP e ,

Service [Se ond &

ETe 50 appoirisd ;

z () persons G hea) M8 hose referred o in clauses {aj and (G hl'.i-.;-:'i:ing

a0 POSLs at ihe COMMT roment of the Central Legal Serviee (Second
Amendment) Rules, L963. -om the date of such commencement: ans

(d) persons appeinte ;
Centoal Eegni Ao (E:tc::-t dﬁu)&y posts after the COMMSN oo e
they are =0 appointed.

of the
mendment) Rules, 1963, from the dale
{(2) A member of the SCes holding a0y duty post In any grade imme
ﬂﬁﬁmﬁfﬂuﬂ ut.iI:',Es, aﬁémfh-‘ﬁga nt of the Central Legal dSeruIﬂ& Lfﬁecm g
; & ed
- r of the Service i Lo an such commencement, be e o be

grade.
() A person appointed top ‘duty post in 5 grade afler the COMmenoe=:
5 ment of the Central Legal S&E (53;‘}:.;1 ﬁm&ﬁmrmt} Rules, 1963 shall ba
' = a8 member of the Serviee in b grade.
o (4) Any p 2 the commencement of the Ceptraj Leg
Service (Secan 65, 1963, was a_member of the Service
any ggrade an G- any
“plari :

duty a};ﬂﬂt in a higher grade for .an
- shall be deemed fo Have heen appointed

ule 6 of the pringipal =R1:L be re-numbe rule 5§ thereaf ;
I.'E'H_Ib 5 as g0 re-numbered, tﬁyﬁ’ﬂrfﬁg rﬁfes ﬂ-.aj_imdbeaisnsmﬁ?ﬂ, namely: —
46, Filling of duty pod :

1efilled by promotion of = fy :
@ Central Government deaid

& duty post in Grade T or Grade 11
e wch most o Ty e e oo
hall b Giled by promotion of & mesl
b fw&ent:
e 11 shaii be filed by 8

A : 5 T




s Comrmissicn un
E regulations in fores in

motion,—

Ly L Cenne T unlez=s Wiy has hean afsher ol
3 AL s ]
State Tudlcial SEICS for g periad of noL lEss LGRD thirfeen yeard

neid g superior Poss {m ths leps] depertmand of 4 Slate for B opETiDG of me
loss than eswvei FeEall or 15 a BTG = 4
n e ¥aive for not isss than Wrirteen yEals;

LW EUHTERA L S Wik E Hi

|_':|{_.\_:\_'|:$I'|l.'-: N 1eERd B
fel tood Suiy L gulesy e noE SESh mseinher ol
Stgte judicial serriee [0T A peripd of not o568 JHAN ~puan vears or has hels
ETErIns et i the legal departinent of B Seope for oA peripgd of not lesg
ifhan five VEETS OF iz g Central oY niment savvant who hes ha 3 erpeTIEnCe
M legs] sffairs for NO% \egg then ten years o is & gualified legal prRCH-
tigner of not legs then 35 and Dot midde i1 . {5 wEErs DI BEE:
%

i & Aubw post in Grade IV, unlesg he nos been a meinber o
qyate judicial service for a peripd nf ol b than acven years or has held
+ superior post in the legal department of ntglate for not less than three
years Or i5 3 Central Government Servan wha has had experience 1n
legal affairs for not less thanp Ssven years of iz a gualified lega! practition-
py of not less Lhan an and not more than 45 vypars of age.

{2} Every direct recruitment Lo aldut
ig=s such consuliation

that behali.

el in Cirsde 3

id)

liation with

y post shall be ir COTEL
the general

iz ot Necessary under

(3) For the purposes of gub-rule (I},

(¢) in computing the period during whith z persen has held any office
in the State judicial service OF in the legal department of a State or undor
ihe Central Government, there shall be Incladed any period during which
he has hald dany of {he other aforesaid offic Qr BNy period during which

he has been a legal practitioner;

(b} in computing the period durinE . which a person
gualified legal practifioner, there shall be'! ineluded any periofl
which he has held an¥ office in the State judicial service or has
superior post in the legal ﬂepgnrtmem&g_i _State or has besn a’
Covernment sepvant - having experientd ind 2] affnirs. L R

8. Pmmmiqms-.——{;} P _ﬁen.‘nn shrall @.
Hi

{§) to & duiy
11 for a period of
in Cepade TI and &

I
M fer

rr—e
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(e} any period Ior which he has held & guly post 32 Wigher oo

40l aEn ] (N E . R J|I'|||.:['!'|!-I'lr:| I u.-hlr-_-- fla sl el mEEis farsds i
(S ET

cluly post bul for Hiz depiiaiion: and

ic) any period for which he has held s post which, in the opininy

the Cenbral Governmeni, corresponds lo or is higher than such duty pes T

nr, 28 the cags mar be, & past spesifed o the Third Scheduls, Zen i

P

o]

8 FProbation.—( I Ovely person appoinied to a duty post, whethsr &, 8§
direct recruitment or oy promolics, shall be on probation for a period of ty, 8

YERTS:
{2} The Central (zolternment may. in the case of any such person, exfen) #
or reduce the period rl' probafion, J:
(3) At any time difring the period of probation and withoul any reason§
heing azsigned, & persor appointed to a duly post on probation may, 2

(i) if he is appointed thereto by direct recruitment. be discharged g
from service in thet post: and i

(i) if he iz appoinied thereto by promotion, be reverlied to the pee
held by him immediitely befors such promotion,

{4} In computing for the ]g?urpuses of thiz rule the period for which
person is on probatlen in a duty post, there mar be included the perind forie
which he has officiated :n that duty post. o

10. Substantive appointmenis to duty posts— Appointments of memh
~of the SBervice to permarenti duly posis in any gprade in a substantive capaecl
shall be made in sccordance with the genera! rules in force in that behalf |

11. Ser:imityrllg A list of members of the Sorvice chall be maintainedl

-F .. separately for each riment in the order of thefr seniority.

' (2) Seniority of members of the Service in each Deparifment shall b
‘etermined in accordance with the following prineiples, namely —

{1) a member.of the Service appointed to a duly post in & subsiznt
.. cvapacity in any grade shall be seniorioa member of the Sarvice appoin
“5 to a duty post in an officlating capacity or on probation in thet grade;
(i) seniority of members of the S&tvice appo |
g e s st Copacly Sl decen
B A ﬂﬂlﬂ_-_ﬂﬂ-: e e P a1 in s
i e I_;gﬂpﬁﬂiﬁ; il F r_J:II.I ﬁ'-" [ :.".I'.: L] _- : . 1 =

i"gL A Subs
‘ iy I-.
3-&5"“%-
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e 30

af =AY memper 0f Lhe ScIWil 5
sr._:_-r_-ig] plreurnstenoes of his CRES 50 ToQURre.

1E: Pﬂy;_.fi! The pay or lime-scale ol pay &r missihie 40 8 persoi holding

a duty post shall be as specifed in respect of thal post in coiumn 19 of the
First Scheduls,

{Z; On the lirsi _appoinimend of & person to s duty post Oon B Hime-scale
= of pay, he shall ordinanily draw pay ai fhe lowest stage, unless he I3 eniifled
. to a _I!iigher_lnjﬂal rp-ay under the rules and general orders relating to pay IoT

{he time baing in force!

Provided that the Central Government may. for special reasons. fix the
. pey o eguch person =t & higher stage.
‘:" {3} Any person appoinied to the Service under rule 5 shall draw Inlilai
¥  pay in the tlme-scale of the appropriate grade ai such sisge &8 fhe Central
% fiovernment may direct.
13. Other conditions of service~—The conditions of servics of members of
{he Serviee in respect of matlers for which no provision is made in these rules

shall, unless the Central Governmeni otherwise orders, be lhe same &as gre
applicable from time to time to officers of the Central Clvil Services, Class 17,

7. Rule 14 of the principal Rules shall be re-numbered as rule 15 thereof and
fope Tle 15 as 50 re-numbered, the following rule shall be inserted, namely:—

#14. Amendment of the Firsi Qchedule~Tie Central Governmenl may,
by order, amend the Firs Schedule from time {9 time by way of addition of
any post thereto as a duty post or alteration of the strength of duty posts or
pay or time-scale of pay and when the First Schedule is so amended, any
reference to that Schedule in these rules shall be construed as a reference to

such Schedule ag so amended.”.
S 5. Yor the First Schedule to the principal Rules. the following Schedule shall
ye substituted, narmely:—

- Hach otrer (v dnns




FIRST SCHEDULE
See rules 2(c), 9(2) and 12]
+ Tz CentrAL LEGAL SERvICT

F

(Total strength 34)
i Composition : _.
i SR Strength of grade Legislative Departmen: Pay or ‘ime
pie T Department of Legal Affairs e Sgalfe of Puy
Perms- Tempo- Designation of posts  Perma- Tempo-
ment,  rary. Perma- Tempo- nelr, Liry.
o e e . - —Lcsigoation of posts  ment,  rary. )
I Z 3 4 1 G = q =] ED
Grade 1 7 3 Additional Secretary 1 *Ra. 2,750,
& Chief Draftsman, "
Joint Secretary & Legal 4 2 Joint Secretary & Drafts- 2 AR3. 2,250,
.-‘!I-ﬂ‘i'iﬂ!l'. mﬂ" - [
Grade 11 5 1 Adcijora) Legal Advizer 3 T Additional Drafreman 3 Rs. 1600 100-2000.
Grede 11T 13 s Deputy Legal Adviser o 4 Deputy Draftsman | 4 i Rex g:a?-fnh 200 50
; 7 p 1600, _
Grade IV IB 2 Assistar i Toiriy ARSfiser 11 I Assis’ant Draftsman 2 I B, Soo-50-1350,
Deputation i S 3 ok L=ave Reserve I
Leave Beserve : 1 "

*Ras, 3,500/= for pre-1931 entrants within the meaning assigned to that expression in the Centezl Civil Services (Revision of Fay) Rules. 1047

1Rs. 3,230/ for Pre-1031 eOtrants w;.thimha_: tyeaning assigned to that expression it the Cen™rR1 Civil Services [Ravis

ssiaae —

=

ion'ef Payy Roles, 1947
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THIRD 80 ]
(See rules G(3; efud olll Wik
Posts in the Mantapry of FH0:
Funier Law Officsr.
superintendent (Legel),
guperintendent (Library & Resesichl.
ANNEXTRE
THE CENTRAL LEGAL SERVICE RULES, 1557.

the Central Legal Service (Second Amendmenl) Rules,

the proviso to article 308 of the Consti-
ling him In that hehalf, the President

-
LR

[As amended by 10637

in exercize of the DOWETs conferred by
sution of India and of all other powers enab
hereby makes the following rulesi—

1. Shori tille and commencement.—(1)
Legal Service Rules, 1957,

{2} They shall come into
9, Definitions.—In these rules.—

. (a) ‘Commission’ means the Union Public Service Commission;

: (b} Departinent’ means the Department of Lagal Affaire or the Legisia-

tive Department in the Ministry of Law;

(¢} ‘duty post' means any post in the Ministry of Law. whether permanenl
nr temporary, of a category specified in columns 4 and 7 of the First Sehedule:

: {d) ‘grade’ means a grade of the Service;
(g} 'qualified’ legal practitioner’ means—

These rules may be calied ithe Central

force on the 1st day of October, 1857

(i) in relation to appolntment to a duly post in Grade III by direcl
has practized as eurh for &l

13 recruitment, a1 advocate or a pleader who
‘ _ieast ten years’;r an attorney of the High Court of Bombay or Caleutta
..ﬁ * who has praclised as such for at least eight years;
{(if} in-relation to appointment to a duty post in Grade IV oY direcl
recruitment, an advecate or a pleader who has practised as such for al
torner of the High Court of Bombay or Calcutta

least seven years or an &
who has practised as quch for at least five years;
e thaoa rules: EI‘EH:'

(f) 'Schedule’ means 2 Schedule Lo
{g) 'Service’ means the Central Legal Serviee constituted under rule 3.
There shall be constiluted a

3 Constitution of Central Legal Service—(1)
Service lo be kEnown &8 the Central Legal Service.

(2) There shall be four grades in the Service and each gr

the duty posts specified in the First Schedule,
The following persons ghall be mem

4 Members of the Service—(1) !
the Service with effect from the date indicated against them:—

ted to the Caryice at the pommendcement of these rules
date of such commencement;

ade shall consist of

hers of

{a) persons appoin
upder rule §. from the

mmﬁtm_ﬂr =
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Ee e B o ' i
) L persong appoliwed o the Service  afler such CONMINENCEMEn. b
fore lhe commencement of the Ceptea! Legal Bervice (Sscond

Budes, [utd, from the dete ey were =0 sppointed:

L
STER L ey,
g

(c} persuns other iban those referred to in clanses (2 and (b Ly,

suty posts at the comumencerment of e Central Legal Serviee {Second
mernly Rules, 1863, from the date of syeh COMOELcement: and

\as persons = appointed to  duly’ posts after the commencement of g,
Central Legal Service (Second Améndment) Rules, 1068% fram the daic they
BIG EQ gppoinoed. 3

"'-l...Jl'_|||':r_ ;

(21 A member of the Service holding any duty posi in any grade Immedlatag,
hefare the commencement of the Conleal Legal Szrvice {Becond amendment) Rujes
1963 l-iJ]Hl‘!l, on such commencement, be deemed to be a member of the Service in
that gFrade

(3) A persen sppeinted to any duty post in any grade afier the commence.
meinl of the Central Leogal Service (Secong Amendment) Rules, 1963 shall ba a
member of the Service in that grade.

(4} Any person who, before the commencement of the Central Legal Servipe :
(Second Amendment) Rules, 1963, was & member of the Service in any prace and i
wis appointed to any duly post In a higher grade for any perlod before such

commencemient shall be deemed fo have been appointed to that higher grade for
auch period.

5. Emitial appointment fo the Service.—(1) The Central Government may al the 3
commencement of these rules appoint to the Servies any person—

(2} who at the commencement of these rules is holding anyv post specified
in Part A of the Second Schedule: or

¥

{b) any person who, while holding any such post or any post specified in |

Part B of the Second Schedule, was temporarily appointed to any other civil
e ot post under the Ceniral Government and has been continuously holding that 8
Whie - or any other post under the Central Government until the ecommenceinent of o

s cbiese pales. ' ;

{#) Every person appointed to the Service under siib-ritle (1) shall be appeint-
toone-of the grades.

T, Filling'of duly posts—(1) A duty post in G888 or Grade 11 Sl be filied:
promotion of & member of _tE}.e Service in thenext lopw gradeunless the Central
: ent"decldes to-flll any such post by ditect recr dtent.

hidsduty postein Giade JIT shall be MUKty protiok
| &l‘l %H.._,E i

] e, fillEET drtof 3 member of
AN s ditect reqiimentie:- - s N g

di vacancy in- Gradps I ..-

|||||



T o pree] & or ¥ % & o - 2
whabe v s Tremrmiment servait whie hag ©el

gBVELL fweess
|egel allaiis for ndc 1SEs thnn ThiTiSs&n yeRrs,
nernber of & Stale
hos hald & suparlol
{ legs thsn Gve years
sl affaire

(o) 10 g duty post i Grade £LI, unless be nhas been 3
judicial service 1ob 4 period of nol less then len years 4
st 13 the legal deparlment o 2 Stete fov & period of no
or 15 B Cﬂnt.-‘i%l_'__*_T_l:,i'--'i.-:n.-mﬂul SBCvani who had hed elnarisns B 158
tor not less thall len years oF & & aualified legal practitions’ af not less ihan
35 and nof mMOre Han 45 years ol 8320 o h

-

_-'.iij to a duly nost in Grade IV, unless he has beeh & member of &8 Stale
judicial service for & period of not less than seven years of hog held s superior
post in the legal department of & State jor pot less than thres yesis Ob ic &
entral Geverninent survant who has had experience in legal &fairs for not

less than seven yeals ol i7 @ gualifisd legal practitionsy of not tege than A%
and not more than 45 years of age.

.....

(2} Every direet recruiiment 1o & duty post shall be in conzultation with the
Commission uniess such consuliation i nof necessary undar the general regulations

o force in that behalf.
i (2) For ths purposes of sub-rule (l1};—
(a) in computing the perlod during which a person has held any office in
epal department of a State or under. the

the State judicial service or in the le
Y Central Government, there shall be included any period during which he has
held any of the other aforesald offices or any period durlng which he has

besn @ legal practitioner;
od during which a person has been B gualified

(b) in computing the peri:

legal practitioner, there shall be inchaded anwrmd during whick he has L

= held any office in the State judicial service or held a superior post in the o

} legal department of a State or has been & Central Government cervant having o0 =

% experience in legal affairs. At
not ordinarily be eligible for promotion,—

4. Promotions,—(1) A personl shall
(i) to a duty post In Grade I, unless he has held a daty post in Grade IL
for a period of not leszs than WO {ears,'ur unless he has held duty posts in
ta of not less than six years:

Grade II and Grade 1II for a total period
(ii) to a duly post in Grade II, uniess he has held a duty post in Grade IIT-

for a total period of not less than three Years;

{(iii} to @ duty post n Crade III, unless he has held a duty post in Grade

- IV for a total period of not less {han fhree years:
(iv) o a duty post in Grade IV, unless he has held one or rRore posts
ind of not less than three years;

speeified in the Third Schedule for a total per.
1 this sub-rule. shall apply to a promotion to a i

Provided that nothing
. ~gst in any grade for & perdod not pxceeding three maonths.
ge decides, promotion 1o 8 duty

{2) Unless the Central Qevernment otherwi
Grade 11 or Grade 10 in a Depariment chall be made IR

post 1o Grade I,
amongst persons helding duty posts i
3) Every person promoted 1o 8 duly pest in any grade unde

be initially appointed to that post in an officiating capacity.
(4) Ewvery promoiion for a period excecding thuee months sh:
made on the recommendation O the D rtmental Promotion Conn
tad for ihe purpese in arcordance with force in that behalf
this rule the period for which a pers

{5) In computing for the purposes of

has held a duty post in any grade or, a8 the case may be, a post specified in §

Third Schedule, there ghall be included— '
{a) any perind for which he has held a duty post in a higher grade;
(b) any period of his deputation for which he would have held that

post but for his deputation and

&) any period lor which he has held a post which, in the opinion of
Gmtg‘a?l frovernment, cnrr&ﬁpmiﬁ'ﬁ"Tn or iz higher thania.uch duty post, €
the caes may be, 3 post specified in the Third Schedule.

4

r this rule shal

4
J
y
&

peneral rulez in

B L
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reciuitment or by pramotion, hall b= on probation for 5 peried of fee

ok T E T e e P, . s ;
e cLite LERLLal wadvaernment may, e Lhe rage il Sy Su

¥ sach persoe. Sxtend
ethirr the perisd of probotan
(3) At any Gme durlpg the period of probetion snd withol! any icwsons Cing
aselgned, & person sppoinied 1o 2 duty post on probation ey
{i} if he ic appointed thersio by dircol recruitmeni be discharged fren
serVite in that nosk apd

(il} ir he (s appointed theretn by promation, ha peverted 4o th; sl Bajd
by him lomunedizte;y before such promotion.

(4) In computing for the purptses of this rule the periee] fog
on probation in a duty post, there mAy be [ncluded the nerind
olficiated in that duty pasr

WIICH & Pevsan i
for which he hg:

1. S“hﬂtﬂ]‘!tl"i‘ Hj‘_}pnintmt‘ll!E io d“t,:l" Fﬂﬂtﬂ,—ﬁppl}it]tn]{;uu—h i members af 1he i
Service i permanent duty posts in any grade In a substanlive capacity shal b,
made n accordence with the general rules in force in that behsif. 2

11, Seniorily.—(1) A list of members of the Service shall be maintained 32pa
rately for each Depariment in the order of their seminrity.

{2) Beniority of members of the Service in each Department shall be determin
ed in accordance with the following principles, namely:— -l

(i) a menmber of the Service appointed to a duty post in & substanti
capacily in any grade shall be senior to a member of the Service appoin
&0 a duty pest in an ofliciating capacity or on probation in that grade;

(i} senicrity- of members of the Service appointed to duty posts in
grade in a substantive capacity shall be determined in m:-:m*_di:ice with 1
;r,q‘ge of appointment (o a duly post in shat prade in a substantive capaoii
and whare two or more members of the Servite are appointed
o tyr o duly posis in the spme grade on the same date,

B Wk e Ifi;;) ﬁihiﬁ_ft to the p Afiﬂiﬁ?iﬂ contained in iﬁlause (iv), seniority af mer
ST e * Service appointed -{o duty Jn any grade in an omMdatin
capacity nt:;m on pnﬂhnlﬂ?%ﬁw I:E w n sceordamncs #%-'ﬂi_th the order
eriion appoin a difty post_in, that grade or fe-a :

- Lave, ﬁ\%ﬂn ,ﬂﬁiﬁi i gﬁmf -ihe. Central

ihat duty Eﬂ%- 1 N R :

,;E: .\‘ .}.|r Iul. :
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{2) On the fizgt appointment of a person to 3 duiy post on & Hme-scale of pay
jge ghiall Gidipallil diaw pEy &, the lowesl stage, unless Be |s gntitis=d ip p !."ﬂ:_:_a1_:_
nitlal pay vnder the sules and genersl oroers relating i~ pay for the lime being
i ITES

Provided that the Cenlral Gowvernmenl majy, for spectul reaszons. fix |he pay
ai such person at = higher siage

{4y Any person appointed to the Service under rule 3 shall draw initial pay
n the Yime-scale of the appropriate grade =t atuch stage as ihe Cenirat oveErIunen |
may  direct.

14, Other conditions of service—The conditions of service of members of the
carvice In respect of matiters for which ne provision ls made inn these rules shall,
anless the Cenlral Govermment otherwise orders, be the egame as are applirahle
srom time te time to officers of the Central Civil Services, Clasa I,

14, Amendment of (he First Schedule.—The Central CGovernment —may, by
arder. amend the First Schedule from time to Ume by way of additien of any
post thereto as a duly post or alteration of the strength of duty posts or pay or

lime-scale of pay and when the First Sehedule i g0 amended, any reference (o
that Schedule in these rules shall he congirued as & reference to such Schedule

as so amended.

15. Interprefation.—If any question arises relating io ibe interpretation of these
sules. the decision of the Central Governmenti thereon shall be final.




Composition ;

L AfEni Legislative Departmen:

Pay or Time Seale of ney

Perma- Tompo-

Arants within themepning agdignied 10 that expression

m the Canrral Civil Services (Revision of Pay) PE
in the Central Civil Servioss {Re

Ry

LREy flent  rary
5 EI T b4 [ |
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SUBBTIOT pewte i the Miaisry o

FART A

Additional Seereiary and Chief Drafisican.
Joint: Baeretary

Joinl Secretary and Draftsman.

Addilional Draftsmean,

Deputy Sacretary.

Deputy Draftsman.

Under Secretary.

Assistant Draftsman.

Part B

Joint Secrefary and Senior Additicnal Draftsman.
Second Solicitor.
Assistant Solicitor,
THIRD SCHEDULE
[Fee rules G(3) and B(L){iv)]
Posts inl the Ministry of Law

Junior Law Officar,

Superintendent (Legal).
superintendent (Library & HResearch).

: G.ER. 1609.—In exercise of the |
of the Censtitution, the President h@®sghy makes the following rules ta

the Exploratory Tubewells Organisation
ment Rules, 1963, namely.—

1. These rules may be called the Explora
I and Class II Services) EHRecrultment {Amendm

riment of Agriculfpre)

¥ OF FOOI AND AGRICULTURE

i, the Bth October 1963

ers conferred by the provise to article

SNzl

ass I and Class 1T Services) Reeruil

Tubewells Organisation ({(Cls
} Rules, 1983, ?
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m::m.ﬂment' of Legal Affairs)
New Delhi, the 15th July- 1908

v 1416.—In exercise of the powers conferred by the proviso Lo arti. e 300
. Constitution of India and of all other powers enabling him in that

)f, sthe President hereby makes the. following rules further to amend “the

: Legal Service Rules, 1957, namely:-—

[1) These rules may be ealled the Central Legal Service (Second Amend-

%Ru]:&s, 1968,

Jr

,ﬁf{“aez.r zhall come into foree on the date of their publication in the Official
In the Central Legal Service Rules, 1957,—
{a) in rule 7, in sub-rule (I}—
~ {1} im elause (a), for the words “ten years”, the worde “sixtean vaare" shall
; be substituted,
=gft} in clause {b), for the words “seven years", the words “thirteen VERTS
shall be =ubstituted;

f3) in clause {c), for the words “five wears”, the words “len years” shall
e substituted;

4] in clause (d), for the words "thres vears”, the worde “seven years’

;
j shall be substituted;
L
-4 t'n]:- in rule #. for sub-rule (2), the following sub-rule shall be substituted,
gl ¥ ¥ —
4 %% TInleee the Central Governmeni otherwise decides, promotion to &
B duty post in. any grade.in;a Departmeni. sbail be made from
: amenget persons holding duly posts, or, as the eage may be, Dists
My P cpecified in the Third Schedule, is the Department :
T D |
L["ru-.rided that Juniog Law Officers may be promoted to duty posts in (Frade
i either of the Departments.”
[Ho. F.2£01) /64-Adm I(LA)1
9. BALAERISHNAN, Jt Secy.

'I and Legal Adviser-
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Separaie paging is given to this Parl in order that it mav be filed
4g a separale compilalion.

MINISTRY OF LAW
{Depariment of Legal Affairs)
NOTIFICATION
New Delhi, the 12th July 1968

s GER. 1423.—In exercise of the powers conferred by the proviso to article %08 of

the Constitution of India, and of all other powers enabling him in that behalf,
the President hereby makes the following rules further to amend the Central Legsl

Service Rules, 1857, namely:—

1. {1} These rules may be calied the Central Lepal Service (First Amendment)
Rules, 1968

{& They shall come into force on the date of their puhlication in the Offcial
Coreite,

2 In rule 8 of the Central Legal Service Rulbes, 1957, for sub-rule (%), the follow-

= Ing sub-tule shall be substituled, nameiy:—

“{5) In computing for .the purposes of thiz rule the period for which 3
person hag held a duty post in any grade or, as the case may be, 3
post specified in the Third Schedule,~—

=y )
e (i) any pericd for which he has held such duty post in any grade, or, as
the cese may be, a post specified in the Third Schedule, on ad hoc

baziz shall be sxeluded;

(441)




13k il Eak
e l:'-r'!-"ru-'.-—p-m.--': it e,

.....

Y- LTIE GAZETTE OF INDMA EXTRAORDISARY l“"},P]u!--..
{ii) there shall by Included

ot any pericel [irs ".'i'.'.-:'.'. e has keld a CILELY . [MIRT Wn

' higher grade. 3
(1) any period of his deputation for which he
post but for his deputation: and

weould have held that du

(c) any period for which he has held & post which, in the opimion ef tan il

Centrsd  Governinent Correspands to ef if higher than sach
post or, as the cdse may be 5 posl specified in the Thirg Sched

fafes faon

fafer v (79 dwiner) Frrmr, 1968 g 7T T |
ﬁmﬁswaﬁrﬂn"mﬁqqa@qmﬁ

"(8) 58 P & st W ok @6 s 91 W w0 B frad
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MINISTRY OF LAW @ =
iDepartment of Legral _,_{_Ea_;m} i<

New ”'i."l!-lu_ Wie Hth |"|f'1"‘i.|I Fibg

o B 1050, —In exercier of the powers conferred by the provise to articie =, 5
of the Constitution and of ail other powers ahabiing him in that behalf, the Prag:

dant hereby makes the following rules further to amend the Central Logal Sery
Rules, 1857, namely:

Bules 1885,

L (1) These rules may be called the Central Lepal Servies mmcndmmw

(£} They shall come into force an the date of their publication in the Dfﬁ':bl
Cazelte,

2. In rule 7 of the Central Legal Service Rules, 1957, after sub-rule (1),
following sub-rule shall be inserted, namely:—

CHA) In making appointment by direct recruitment e a duly pogt j
Grade I, Grade 11, Grade IIT or Crade IV, preference shall be EFiven

{1) to a parson (not being a member of a4 State Judicial Serviee o
legal Practitnoner) with experience in legal advice work if =
poste is in the Department of Lepgal Affairs; and i
{ii} to a person with experiance in legislative drafting, if such post is o
the Legislative Department. '

No. (F. #4(2)/68-Adm I(LAJE
R. 5. GAE,

fafer mermee

(Fafir st fore )
7% fawll, 5 wiw, 1969 o
qte FMAfro1051:— s T WEST 300 ¥ 0TI @0 g7 whwi
A s fafire T T aTet we we wfiedl S oA S0 gr aeh, dek e
i et aoleT 59 & fau oaggrr G frar o

faf fam (wwtam) fram, 1969 52 o a9
AT I w0 gFG DY AT W AT #
7 % faaw 7 &, wufqm, (1) & owm

vl s safier far s,

(1) =T 1, Foft 2, Fofr zay
wi I e, —

T =afem w1 (Wt woy sorlys 5

TET A gl fear smom o
(1) afe Gar o= fawet fawrr # &1 A1 et
wi fear smmm
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Fetiod of AMethod of recic In case nf I o DG Chircomstan=

Mether g€ and :
probation, i whether by di=  rectt, by promo- =xists, what  ocs in which

Tt E ronal quali-
L-'-'-'-J'-“-lflﬂﬁﬂl 7 4 PToscri= anYy rect,  recll. or Gon/deputation) 18 1l com-  LUPSC s
- _lilEJ""" fipalif ditect re- by promotion o teensfer. grades  posilion ta e con=
Dons  requ i oy deputation)  irom which pro- sulied in
Ior et pe F transfer & per- motionfdemeta- makipp
aruits centage of the twng transierio reki
VACEHRC 8 to be  be mode
filled by wericus
methods
— 18 ET 1= T
T
Two vears WDirest recrufe- Mot Applicable Mot Appli- Mot Appli-
1 ment cable cable
R Figemeial :

irs (1) Shoulkd have
8 Degresof 308
recognised Uni-
yersily,
a Diiplom, |
in Library §
Science  from EAS
é Tecopnised i
Uni'n*:rsit:,rll'Im- i &
migtion. i

Desivable :

Should v
3 years eXpericnce

of wosking |
in & m:hunﬁ :
or e *
Scisntific
Library. e — e —— e e e
[Me. 1B/16/67-Estt.]

J. P VAISH, UFndar Sacy.

MINISTRY OF LAW
{Depariment of Legal Affairs)

New Delki, the Tith July 1963

G.ER, 1981.—In exorcize of the powers conferred by the provizo to Articls 309
of the.Constitution of India and of =1l ofher powers enabling him In that behalf,
he President hereby makes the following rules further to amend the Central Legal

service Rules, 1957, namaly:—
1. {1} Thegg maleg moy ba palled fhe Central ‘Lepgal Servise {(Bomofd Armend
ment) Rules, 1869,
r"'h (i1} They shall come into force on the date of their puSlication in the Official
y (Fareite,
2. After rule 14 of the Ceplral Legal Service Rules, 1967, the following rule
ghall be inserted, namely:
“14-A. Power fo relar :(—Where the Central Government is of the opinion
that It iz necessary or expedient so {o de, It may, by order. for
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L romsone to he rerorded in wriling and, in consuitailon with the Un
Public Servies Commission, relax any of the provisions of lhese
with respect Lo any class or Calegoly O parsong or wiy posks.

Mo, FAa42h/60-Adm I(TAY

f{ata a=em
(Fafir wvdt fertre )

€ faedr, 1 gl 1969

aTe FTo §o 19 82—t & Fham ¥ w=83 300 3 g 410 vew  affn ]
T m@fﬁwaﬂaﬁw#mmﬂmaﬁfaﬁmaﬂqﬂﬁﬁq,%ﬁhﬁﬁ%ﬂ
fgw, 1957 § Wt awma v & fay, oeefa gEm a CrftaT Aaw anm

g, wata —
1. (1) # Frm Gt fafer ey (Pt i) P, 1969 e S0 69

(ii) 7 wmada wwT W SToTEeT A ari w1 T g o i

o Feity fafg war fraw, 1957 % P 14 & w50 gfmafafas fam g

e i fpar =10, w9 ——

ny g Ffar wold W et 5 Welw g F T g & 5 i
AT ST S ST & At ag garadl T A B aw fEg T
i @ S AT T & v i wrew g sfEl F el o
cmdt B a7 Gt QST AT 59 G et & W i 1 afel

Cor i

{(Transport Wing)
glhi, the 11th Augwst 1060

G.S.R. 1983, —In exercize of th
{1y of section 8 of the Major Fort
Government herchy removes Shri H.
Trustees of the Port of Kandla.

st Act, 1063 (38 of 1963},
alhaya, a Trustee, from the Bosrd

(Mo, 2-PG (561 /8
K. L. GUPTA, Under Secf
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i, {1} These rubts may be called the Ceniral Legal Sor-
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{2) They shall come into force on the date of their pub-
lication in the Official Gazette,
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MINISTHY OF LAY, JUSTICE & COMPANY AFFAIRS
[[Mepariment af Lagel Alwirs)
MWew Delhi, the 181k Mecember, 1978

AR, Tl—In excmise of the powers conferred by  the
i W articke 308 ol the Consttmiim, the Presideni herelby

- - —

K makes the following rules further fo amend the Ceniral Lzgal
Forvice Rules, 1937, namely - —

i L. (1) These mies may be called the Central Legal Service
{Third Armendment) Roles, 1978

(L) They shall eome into force on fbe dale of their pobil
cation in the Official Gaxetie

2 In rule 2 of the Ceadral Legal Service Rudes, 1967
{Beremnalier referred o as the “Edb rudes), for clemse (2],
the following clause shall = substitoled namely :——

“fe) "Qualified legel prectifones” mcsm —

(i} in relation |o appointment 10 & duty post in Grade

Il hy direct recruilmsend, an adwoenie or a pleader

hes practized 8= sich for sl Beast thirlecn

mﬁ. o an allorney of the High Coort of Bom-

or Calculls whe hay  penctised ag such fer a

beast eléven years or has practised as soch altormey

and an advocate for o total period of a1 least
elaven Penr;

(i} in relation to appoinimeni w a dely posi in Cirade
I by direct recruitment, an adwocale or & pleads,
who has practised s such for at least ten vesrs,
or an sthormey of the High Cowrt of Bombay er
Colentta who hes practised as such for @1 Jeast
eight years or has practised a5 such sfomey and
an wdvosats for & total perfod of &b lenss eight
Vedrn

CHl} in relation th sppolotment 0 & duty posi in Grade
I by divect fecrnitment, an edvecate or o plesder
who has praceised as soch for ol lenst ssves years,
or an atomey of the High Court of Bombay or
Caferita who has prociised  ws auch for &t {mt
five years or has oractised ax swch aftorney and*
tor & wtal period of af Teast five vears ™

3. in pub-ridle (1) of the role T of the sakl rules n el
(b}, the foflowing shall e added af the chﬂ'.r:ﬂ'llﬂ}' '.:E”E

“or iz » quolified legal prsctifioner of ”‘{m mare than

48 years of ags™,
{A. T202E/6 /T8-Adm. [{LA)]
. C SHARDA, Deputy Secy,
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MINISTRY OF HOME AFFATRS
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ey e ocalled the AL Indis Seryepe
al) Amendment Bobes, 1979
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“Genern Statutory Rules (including orders, byedaws ete., of & generzl character) issued by the
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i il 17 W9, 1974

°
= we fite 658 —ogfy, wE ¥ dfiwm kg sos
¥ TOGT @ Rw WiEEi w1 e ey puodedi Frfl B
ST, 1957 F ol ddtey v ¥ fd Feeialen Bon qam

1. (1) wr Frost &1 e Bite fafl Brer (o o)
T, 1870 |

‘ (2) & wase & wemT & arde € sy Fit

= = Ffm & P, 1057 ®, Bew o1z & avam
Preafefay Few woenfre far smm ok —
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{Department of Legal Affairs) i

Mew Dellsi, the 17th April, 1979 g _'

GSR. 658.—In exercise of the powers conferred b
provisn fo article 309 of the Constitation of Todi, the ﬁ i

dent Bereby maken the following roles Murtber do amend
Central Legal Service Rules. 1957, namely :—

e

These rules s

1. (1)
= {Fourih A

b called the Contral Legal Sireice. .08
ment) Rules, 1979, Eﬂh’lﬂ‘g’

(2) They shall come into force on the dite of i
poblicstion in the Official Geostis, i

Z. In tha Certral Legnl Service Eules, 1957, affer ruls T
the follewing rule shall be inserted, namely i— b

-

“12A. Benefit of added vears of service far 5u[¢n:'ml_l?ﬁh:n o )

The benefit of addilion o qualifying service [or
:-:ul’:upm—mnnaﬁ:ﬁu "ﬂin-n:hdlbumh:g ¢
i S
#ppoin vies
fruim i

Eﬁm Pﬁ];i' 19 i 2
applicable fo them EIEI:E [I:m.gml?u %ﬂ:ﬂ 72, mes
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(2) = TWUY W WEHET S ardw =t 8w gitr

9. #wiy Pafy S=7 Paaw, 1957 & Paaw 1 5 ge-Preg (1),
faaa 2 & | (B), Poad 3@ s9-faaw (1) eﬁ’l'{ SUE sEHSl @
HinE W a:-ﬁrr fafer far’' §=r & o yT "argay fafa &3

W T Wi
LR, W U-12o08/4lgl-w. 1 (PEuTal &0d)]
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.......
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ww Pyow a@feesaT . &, f7. AT, 30a4-m (FY UE OH ),
i #5-0-1057 gHT SEmi@a PR

sEuTETT g [AetAteEd g #Ees Fewr oaw, wvis o
(1) wfusmemr 5. ar. &, P, 1608, arder 28-0-1063 4

(2} sfug==m #. coa@r. [l 1418, Tt 27-7-1968
() sfugsar . 1. Fv. 14z, ardw 27-7-1963

{4) &= 7. @wr. f=. 1050, aripE 3-3-1969 1
{s) sfe==r & 1. P, 19m1, SO 23-8-1069 )

wr, fo. 2, ard@ 6-1-1979 |
1. Pr. 72, oTO® 20-1-1079 1
wr. P, 658, rE 17-4-18749 |

(6) ®#femwT #.
(7) afugsn &,
(8) whug=eT .

SAd493y9y

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
{Department of Legal Affsirs)

MMOTIFICATION
Delhi, the 2%9h March, 1982

b

of the powers conferred by the proviso 1o
* India, the President hereby makes the ruﬂnw
rul Legal Service Rules, 1957, namely -

¢ Cenptral Legal Service (Amendment)

GER. ITHE)—In cxerc
ariicle 300 of the Constitution
ing ruleg lurther o ;-,n‘n-l:nd the

I, (1) These Rules may be calle
Fules, 1952,

{2} They shall come into force on the
Officizl Gazelte,

te of their publication m the

2 In the Central Legal Service Hulee, 1957 in rula {1} of Rule 1,
clavse (g} of rule 2, sub-rule {1} of rule 3, and the heading the First Schedule,
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e (i)
G, k- (Eile Mo, A-12018 /4 /RLAdme HLAY
TR T B, 5 SEKHOM, Ji. secy. & Legal Adviser
il Principal tules published  vide molilizaton Moo S.R.0. 3084-4, ‘CLaE)

Juteed 25-9-1937.

riGt T )l Sulmeqoently amended BY
1o Notificaticn Mo .8 R. 1608, dated TH-U-61,
e di=E tii) Motification M. G.S.R. 1416, dated 27 -68 ;
T ETEFT (i) Moification Mo GSR 1473, dated 27-7-68 |
' liv) Motification No. GSE 10450, dated 3-5-69 3
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MINISTRY OF LAW, JUSTICE & COMPANY. AFFAIRS

(Deperiment of Ligal Affairs)
Hew Dithi, the Tib June 1533

G5 R, 68 -—Inexercke of the powers eonfierned by the provisn 1o Article 308 of the  Constiiation of Indla, resd with rde 15
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of the Indinn Lepal  Service Ruobes, 1557, the Central Governmest hereby makes the following amendments to the Indian  Legal Servic

Kules, i557, namety i=—
in thesaid pulss, for the Firgt Schedide, the following shall be sobstitned, namely —
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MINISTRY OF LAW AND JUSTICE

| ]
|

:..°  (Department of Legal Affaies)
&, New Delhi, the 17th October, 1986
: NOTIFICATION

GSR 1161{E).—In sxercise of the powers conferr.

the President hereby makes the [ollowing rules further
o mmend the Indian Legal Service Rules, 1937,
| namely —

. 1. (1) These rules may be calleg the Indian Lesal
Service (Amendmeant) Rules, 1986. .

€2) They shall come into force on the date  of
thelr publication in thes official Liazelie,

2. In the Indisy Legal Secvice Rules, 1957,

(8) in rmle &, for sub-rule (3} the following sub-
rule shall be substituted, namely — ;

3 A dily post is Grade IV shall be diled by
: promolion of persons  holding any paost
specified in the Third Schedule and by direci
- qeernitment in the ratio of 1 ¢ inamely
O per cent by promotion and 50 Per cenit
by dirce Tecruitnient),™;
() in mule 7, In sub-rule (1) —

@) in clause (a), the words™ of the Tndian Civil

Servive permanently allotted 1o udiciary or"
shall be omitted AR

(i) in cluse (b), the words and figures “of not

::d..‘:r: than 48 wears of age” shall be omit-

the proviso 1o article 309 of the Constitution, ,*

PTRAGRDINARY i s

(i) in clanse (c), the words and
not miore than 45 years™ shall be 48
{i¥) in clause (), the words and pnres =y i
than 45 years” shall be omitied :

(v} afier clause (d), the following Notes i
inserted, namely — -
The wpper ape Hmit for ditect roci
cunder eliuses (a) to (d) of sub.rule (T
be as follows:— i
Grade I : Prefarably below 50 yenpa
Trade T : Preferably below 50 yean

“Moie |

Grade I - 50 vears.
Geade [V ;
MNote 2—The uppey poe limil in respect of
above posts is relaxable for  Gova
secvonts upio five years in asceords
the instruction: snd orders fssued
Central Covernmant, .
Note 3—The crucial date for determining the
limit shall be the closing date for §
of applicalions from  candida‘es in
(other than in the Andamen and
Istands and Lakshadwesp)™;

(€) in rule, 8—
(i} it sub-rule (1), in clouse {iv), for the §
“not lesz than three years”, the wo:
less than sevep years™ shall be subs
(H) in sub-rule (2), the proviso shall he
(d} for the Third Schedule, the following
thall be tﬂhilﬁuttd. pgmﬂ}l:._
“Third Schedule
[See rules 6(3) and B(i) (iv)] @
Posts in the Ministry of Law and Juslice g8
Superintendent (Legal) =
Librarian Grade 1"
The principal rides were published vide rigr HicE
No, SRO : 3084-A, (CLSK s tlated- 25-0-1957,
Subsequently amended by :—-
(i) Notification Mo, GSK 1604, dated 25-9- 1108
(i} MNotificstion No. GSR 1416, dated the 4
Tuly, 1988, .
(ii) Netification Mo, GSR 1423, dased the 1
July 1968,
(iv} Mntification No, GSp 1050, dated the 35
Mav 196%,
(v) Motification No, GSK 1981, dated lc &
Augnst 1969, 5
(vi) Notification No. GSR 2, dated the 6th B
nary 1979,
{vii) Notification No. GSR 72, dated the
Tanuary- 4979, ]
(viil) Notification Mo, GSE 653, dated the [
pril 1975, by
(ix) Notification No. GSR 270¢(E), dated the M8 ook
March 982, oS
(x) Natifica‘ion No. VISR 668, dated the [ESEE=
June 1983, s
[File No, A-1201812i85 Adm. 1(1 -
) D. P. SHARMA, Dy. 54

- vedia,
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(Department of - Legal Affairs) ¢
CORRIGENDUM L L

New Delhi, tie 29th -fune, [999

G-E-R- 3321"—1[1 the ﬂﬂliﬁcﬂinn ﬂ.i [hi: Gﬂﬁ'trnm:ﬁl of
Indiz in the Hlﬂijfr}' of l-..?_"'l'-", Justica and (—:Dmpaﬂf Afairs
{(Department of Legal Afiairs) number GSR 176. dated the
10th August, 1998 published in the Gazetle of India  Part
I1, Section 3, Sub-section (i) dated the 12th September, 1998,
at page 700, in  left haod side columw, in line 23, for the
figures “1997™ read *1993". : 5
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(FhEprE riaseT ail L al Adfaies) G% :-.
MOTIFCATION -"'

Mew Dedhi, the 21t March, 2003

e 3

s GSR 228(F)— In exercise of the pm%:rs conferred by the provisic 1o article 3095

Constitution of India, and in order to merge the Cadre of the Law Commission of indiays

Indian Legal Service in the Department of Legal Affairs, the President hereby
following rules further lo amend the Indian Legal Service Rules, 1857, namely :-

1. (1)  These rules may be called the Indian Legal Service (Amendment)
Rules, 2003,

(2y  They shall come into force on the dale of their publication in the Official

(3)  In accordance with the provisions contained in Rule 14 of the Indian Legal S
Rules, 1957, the foliowing posts of the Cadre of Law officers in ek

Commission of India in the Ministry of Law and Justice, will stand added'k

corresponding grades of the Indian Legal Service in the Department o

Affairs for being treated as duty posts, as indicated below:

Si [ Post inthe Law Commission | Post in Indian Legal Service | Pay Scale
Mo. | (Depariment of Legal Affairs) (Department of Legal Affairs)

i Secraiary 300 ow Oficer [ Jant Secroiary ELogal Advisar (Grade) | s 16400 2000

{1 post - Pml0, Tem.1) (14 posts — Pt 14, Tem.0)

5| Adkdfbonal Law Officer (2 posts) | Addional Legal Adviser (Grade 1l s, 74,300 1830)
(2 posts — PmL0, Tem 2) (15 pasts —PmL15, Tem.0) ::

3| Deputy Law Officer (3 posts) Depuly Legal Adviser (Grade 1) Re.12,000 160
(3 posts — PmL0, Tem.3) (19 posts — Pt 18, Tem 1) -_

4| AssszniLaw Officer (6 posts) | Assistani Legal Adviser (Grade V) Rs.10,000- 52
(5 pasts —PmLS, Tem.0) | 140 posts - Pmt.38, Tem.2). T

Z. The following rule shall be inseried after Rule 11 of the Indian Legal Service RUiEs,

namely: - %

11A. Consequent upon the merger of ‘the cadre of ‘Law Officers” of ﬁ""..
Commission of India with the Indian Legal Service with effect from the date of comirtd
force of these amendmant rules, the seniority shall be determined in accordanc® ¥

general instructions issued by the Central Government in that behalf, from time ok

iy

i

-

3, The First Schedule appended 1o thé indian Legal Service Rules, 1957 shall be sutﬁﬁﬂ’m&?
the lollowing revised schedule:-



S T YR IR RIS

FIRST SCHEDULE @
(See Rules 2(c), 3(2), i2 and 14)

THE INDIAN LEGAL SERVICE
(TOTAL STRENGTH: 134)

COMPOSITION
Depertment of Legad Afairs LegAslstive Depariment Sckeof |
Dt gpraation Perma- | Tempo- Designation Perma- [ Temen i
(-] FEFy nent &y {
4 g 3 7 8 9 %
Joind Secretany & T 1 Joind Secretary & 4 3 8400500
Logal Adviesr Legstgtive Counsst 2R
Addional Legal |18 2 | Asdmond Legaiave |3 | 30400
Adviser® Counsel 18300
Deputylegd | 18 1 | Deputy Legsiase | 1D P
Adviser Cantinsed 165000-
Assisla] Legd 43 z Assistan] Legislative | 14 - | 10000
Advisar Counsal 1520

%ﬂ‘ﬂm piincipic. fules wefe published vide Noiiicailon o SRO:3084-A(CLSR), daled
29,1957, - P

Sitsequently amended by:

wdl)  Nofification No.GSR 1608, dated 28.0.1953
{i)  Nofification No.GSR 1416, daled 277 1938
(i)  Nofification No.GSR 1423, dated 27 7.1958
(iv)  Nofification No.GSR 1050, dated 3.5.1969
(v}  Nofification No.GSR 1981, daled 73.8,1959
(v)  Nofification No.GSR 2, dated 6.1.1079
(vii) Notification No.GSR 72, dated 20,1 1979
(viii) Nofification No.GSR 658, dated 12 5.1979
{ix)  Nofification No.GSR 270(F), daled 29.3.1987
(X} MNotification No.GSR 658, daled 17.9.1983
() Notification No.GSR 1161(E), dated 22 10,1988
i) - Notification No.GSR 658, dated 29.6.1987
Wity Notification No.GSR 872, daled 28.11.1987
liiv) Notification No.GSR 658, daled 20.8.1988
bv)  Notification No.GSR 176, dated 10.8.1596

IE. No. A-60011/62002-Admn [ (LAY |
- o ; K. D.SINGH, Al Secy

Frisi=s by the Bamiger, Govi of India Pres En[. Rocd  Mayepeed, Mo Delbi | 10064
apd  Polriihod Ey the Coalealle el Fubiications, [l | 10054




RILSISEIEY 1) LA KT FTISTIC

ilepariment ol lepal AlTairs)
NOTIFICATION
Pecw Dielbe, the 2Bth December, 2005

CER ISWEL— [nn exercise of the powers conferred by the provise to Amicle 169 ai
the Constituton of lodia and in order (o merge the cadres of Advocates of Ceniral
Agency Sechion and Main Secretanial and Braanch Secretanats-at Kolkata and
Mumbai with the Indian Legal Service in the Department, of Legal Affairs,
Ministry of Law and Justice, the President hereby makes the following rules

[uriher 1o amend the Indian Lepal Service Rules 957, namely -

{1} These Rules may be called the Indian Legal Service (Amendment) Rules
2005

(2} They shall come into foree on the date of their publication in the Officizl
(razetie

(3} In accordance with the provisions contained in Rule 14 of the Indian Legal
Service Rules 1957, the following posts of Advocates in different grades in the
Central Agency Section and Main Secretarial and Branch Secretanats at Kolkata
and Mumbai in the Ministry of Law and Justice, will stand added to the
corresponding grades of the Indian Legal Service in the Department of Legal
Alfairs for being treated as duty posts as indicated below-

Sl | Place of office/Mame of Corresponding posts in Indian | Proposed  reviecd
MNo. | post Legal Service (Department of | nomenclature
Lepgal Alfairs) in which added

A. Central Agency Section

{a) | Semor Govemment | Joint  Scerctare and Legal | Joint Secrelan and |
Advocate (1 post - | Adviser (Grade B (Rs.18400- | Governmen:
Pt ) (Rs 18400-2240G) | 22400) | Counsel (Grade 1) |
L ~- [ Rs 1840022400 |




FPOp O AEITTT O B B 1R A R | IS || L
T S ) AT Pubs =y | Ackseioaol L al Mid e | ‘@
| - ] 17 i 1 i

I g | (Ceade 1) (e 14300 1% 300,
o 40 LA 2L 2 Lo wol frede il

: fehdaimnnl  Croworminaend :

E.’xdw-r‘w- S ¢ i
{pm) (R 14500-18300)

-1'-.'-.!- ey Crovernmcnt r..]'l:pul].' |_,4:E_.*:|J .ﬁ.d.'..'llﬁlzl -[kj:'ﬂ:ﬂ-;_‘ i.i_.'-ltpul_'-' o s
ANdvocale (3 posts -~ | L) (Rs 1 20000- EG300) Counsel {Grade 1M
L) (s 12000-16500) o lfms)2000.16500)
d) ! Assistant  Gowerminent | Assistant Legal Adwiser (Grade | Assistant
Advocate (4 posts - pmi) | N (Rs 10000-15200) ::‘_'ju-.--_-rnmr.-.n.'
| (Rs 10000- 1 5200) | | Counsel firads IV
|

| (Hs | Gad-1 5260)

1
J
. T i = = -_—

B. Main Seerctanal and Branch Secretanats at Kolkata ang Sumbai

{cy | Seror Central | Joint  Secretary and  Legai | ot STC_I'{'-LL"_'-' &
Government Advocate (2 | Adviser (Grade ) (Bs 18400- ! Government
| posts — pmnu) (Rs 18400- | 22400) Counssl (Grade 13
22400) (Rs. 18400-22400) !
it} | Ceniral Government | Additional Legal Adwviser | Addinionzl
Advocaic (6 posts = pmt) | (Grade IT) (R 14300-18300) Government i
(Rs.14300-18300) - | Counsel (Grade Ilj
(Rs 14300-18300)

One post of Government Advocate in the Central Agency Section in the scale of
Bs 16400-20000 i temporarily merged with Grade II with the scale of pay as
personal to its incumbent till he gets promotion to Grade | since there 1s no
parallel pay scale in the four grades of Indian Legal Service.

2. The followang rule shall be inseried affer Rule 11A of the Indian Legal
Sertnce Rules 1957, namely:-

1IB. Consequent upon the merger of the radres of Advocates of Central
Agency Section and Main Sccretanat and Branch Secretariats at Kolkata and
Mumbai, with the Indian Legal Service with effect from the date of COMING N0
force of these amendment rules, the semionty shall be determined in accordance
with the gencral instructions issued by the Central Govemment in that behalf
from time to time '

As regards the lone post of Government Advocate in the scale of Rs. 16400-
20000 in the Central Agency Section, the incumbent of the post shall temporarily
stand merged with Grade [1 of [LS with his scale of pay as personal to him til he
gets promotion to Grade [ of the Indian Legal Service.

3 The First Schedule appended to the Indian Legal Senace {Amendment)
Rules 2003 shall be substiteted by the following schedule -



FiRsD SCIERBL

[See Bagey 20e), 3(2), 12 ;

THE INDIAN LLEGA] .

(POTAL S TRIENG T'H: 148
COMPOSITION

Lie 2
e ool

i e Sirenpihoo Depadment of Lepal AfTaws | [oeraglalove Depanment | Seule
Crude | | of Pmy
! i _ARs)
:|_ T rerma [ Tempo- | Detionatien | P'erma- | Tempo II e ._2ﬁ:-|' Tiie, : Temmn.
i noat | dary | nenmi | rany | e A L -
s S A O e s e e
II_ T = | ] Joun P ] Fown .E E A i PEA0G
| i Secrewary & Secooary & +00-
Cronvt emelange | S IED
Counsel Counsel £
1 32 2 Additionzl | 28 2 | Aoditiooal | ¢ FREEE
Govi, Lemslative | i S00-
Counsc (onsed L& 00
|
w3 I Degrury 21§ | Depuy ¢ il | 12000.
- Gon. Legislative | 375-
Counsel Counsel | 16 (-
v 59 - Assistant 45 - Assistant 14 1 - 100046
Govt. Lemislanive : 335
kL 1| Coinsel i Counsel | I 3200

**Onc post in the Department of Legal AMairs is in the scale of 16.400-20.000/-

4,

A[CLSR), dated 2591957

Subsequently amended Ly

(1)
(i}
{iii)
{iv)
(v
{vi)
{vii)
{viil)
(ix)
(x)
{xi)
{xi}
{xin1)
[xiv) N

|
{uni)

e —

Motification Mo GST 1608, dated 28,00 1963 "
Notilication No. GSR 1416, dated 27.07. 1968 V/
Motification No, GSR 1423, dated 2707 1968 "
Notification No. GSR 1050, dated 03.05 1968 1o
Notification No, GSR. 1981, dated 23.08 1969 .~
Notification No. GSR. 2, dated 06.01.1979 _—~7
Matification No. GSR. 72, dated 20.01 1979~
Notification No. GSER 658, dated 12.05,1979 1__.—-""/ '
Motiication No. GSR 270 (I£), daied 29.03, 1982
Motification No. GSR 668, dated 17.09.1983 —
MNotification No. GSIL 1161 (E). dated 22 10 1956 L
Motfjcation Mo, GSR 653, dated 25 06. 1987 v
Motification Mo GSR 872, dated 28 11 1987 L—"
Motification Mo, (G5R 658, dated 2008, 1 98K

cerk A T80 et [ 0E POSS
Fesiilucuaniman moy OISR T8 010 alaneet 0 it G

/

Srata s @il oy

[ % A ¥l -

L) SRR Addl s

LN cwdem s

The principle rules were published vide notification No SRO:3684-



MINISTRY OF LAW AND JUSTICE C@,
(Department of Legal Affairs)
NOTIFICATION.

New Delhi, the 10th May, 2008

G.5.R. 358(E)— In exercise of the powers conferred by the proviso to
article 209 of the Constitution, the President hereby makes the following
rules further to amend the Indian Legal Service Rules 1957, to de-merpe
the service cadre in the Department of Legal Affairs and to create three
different cadres within that Service, namely:-

L (1) These rules may be called the Indian Legal Service (Amendment)
Rules, 2008, '

(2] They shall come into force on the date of their publication in the
Official Gazette.

2. In the Indian Legal Service Rules, 1957 (hereinafter referred 1o as
the principal rules), for rule 6, the following rule shall be substituted,
namely:- :
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4. Filling up duty posts. (1) A duty post in Gra
barming the duly post of Grade [ of the Service cadre
and Grade Il of the Service cadre of Governmen! Advocaiss shall b filled
hy promotion of a member of the Service in the next lower grade [lailing
which by direct recruitment. The duty post of Grade ! of the Service
cadre of Legal Advisers (Additional Lepal Adviser) shall be [illed 90% by
prormotion failing which by deputation and 10% by direct recruitment.
The duty post of Grade 11 of the Serviee cadre of Government Advocates
(Additional Government Advocate) shall be filled 32 .33% by promotion
faihing which hiy deputation and 66.67% by direct reciuitment,

(2) A duty post in Grade III of the Servicé shall be filled alternatively
by dirccl recruitment and by promotion of a member of the Service in
Grade TV.

(3] A duly post in Grade IV of the Scrvice, barring the duty post in
Grade IV of the Service cadre of Legal Advisers, Grade IV of the Service
cadre of Government Advocates and Grade IV of the Service cadre of Law
Officers in the Law Commission of India; shall-be filled by promotion of
persons holding any post specified in the Third Schedule and by direct
recruitment in the ratio of L:1 (namely 50% by promotion and 50% by
direct recruitment). A duty post in Grade IV of the Service cadre of Legai
Advisers shall.be filled by promotion of persons holding any post
specified in the Third Schedule under the Service cadre of Legal Advisers
and by direct recruitment in. the ratio-of 1:1 (namely 50% by promotion
and 50% by direct recruitment). A duty post in Grade IV of the Service
cadre of Government Advocates shall be filled by promotion of persons
holding the post specified in the Third Schedule under the ILS cadre of
Government Advocates and by direct recruitment in the ratio of. 1:1
(namely 50% by promotion and 50% by direct recruitment). The officers
holding the post in the Third- Schedule under the Service cadre of
Government Advocates will be'eligible for promotion if they are eligible for
enrollment as an .advocate in the Supreme Court under the Supreme
Court Rules, 1950 as amended from time to time and for registration as
an Advocate-on-Record of that court under the said rules. A duty post in
Grade IV of the Service cadre of Law Officers in the Law Commission of
India shall be filled 20% by promotion of persons holding pusl specilied
in the Third Schedule under the Service cadre of Law Officers, 40% by
deputaticn /absorption; and 40% by direct recruitment.

3. For rule 6A of the principal rules, the following rule shall be
substituted, namely:-
“OA. Filling of duty-posts by deputation /absorption :- o ;

The field of sclection for deputation/absorption to the various
grades shall be as under:

Additional Legal Adviser (Rs.14,300-18,300)
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OfMicers of the Contral Government

(aj{i] holding analogous post on regular basis in the parent
cadre/depan tment; i

i) with five years' service in the grade rendered alier appointment

thercto on regular basis in posts in the scale of pay of Rs.12 000-
16,500/ or equivalent in the parent cadre /department, and

{b) posscssing the cducational qualifications and expenence prescribed
for direct recruitment under rule7

Additional Government Advocate (Rs 14 ,300-18,300)

Deputation

Officers of the Central Government;

(a)(ij = holding analogous post on regular basis in the parent
cadre /department; or

(ii) with five years’ service in the grade rendered after appointment
thereto on regular basis in posts in the scale of pay of Rs.12,000-
16,500/- or cquivalent in the parent cadre/department; and

(b) - possessing the educational qualifications and experience for direct
recruitment prescribed under rule 7 and is eligible for enrolment as an
advocate in the Supreme Court under the Supreme Court Rules, 1950 as
amended from time to time and for repistration as an Advocate-on-
Record of that court under the said rules,

Grade IV of the Service cadre of Law Officers of the Law Cormmission of

India (Rs.10,000-15,200)

Deputation/absorption

¢

Officers of the Central Government: _
(a)(i) holding analogous post on . regular basis in the parent
cadre/department; or

(ii) with five years® service in the grade rendered afler appointment
I;hr::re_tc_r on regular basis in posts in the scale of pay of Rs.8,000-13,500/-
or equivalent in the parent cadre/department; or

(iif) with six }rca.rs'_ s;wicﬂ in the grade rendered after appointment
thcrj::.m on regular basis in post in the scale of pay of Rs.7,500-12,000 or
equivalent in the parent cadre/department: and

(b) Pﬂﬁﬁcssing_ the educational qualifications and experience nrtﬂcn'bedl
for direct recruitment urider rule 7.

T_he period of deputation shall be three years, which may in special
cliln:l.l::r?_stmmts, be extended to five years as the Central Government may
think f[t".
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following clause shall be substituted, namely:

“(1f tp 2 person (not being a member ol a State Judicial Service o E
legal practitioner) with expericnice in legal advice work if such Post is In
the Legal Adviser, Service cadre in Lthe Department of Legal Alfairs,
research work if such post is in the Law Officer Service cadre in the
Department of Legal Affairs and expericnce of litigation work if such post
is in the Government Advocate Service cadre of the Department o Legal
Alfairs. Further, in making appointment by direct recruitinent lo any
duty pusl in the Government Advocate Service cadre in the Department
of Legal Aflairs, the candidate should be elizible for enrollment as an
advocate in the Supreme Court under the Supreme Court Rules, 1950 as
amended from Ume to time and (or registration as an Advocate-on
Record of that court under the said rules”.

%% [n sub-rule (1) of rule 8 of the principal rules, for clause (iv), the
following clause shall be substituted, namely:-

“liv)] to a duty post in Grade IV, unless he has held one or more
posts specified in the Third Schedule and possesses six years' regular
service in posts carrying the pay of Rs.7500-12000, seven years' regular
service in pobts carrying the pay scale of Rs.7450-11500 and eight years'
regular seivice in posts carrving the pay scale of Rs.6500-10500.
Further, for prometion to a duty post in Grade IV in the Government
Advocate Service cadre in the Department of Legal Affairs, the candidate
should be eligible for enrolment as an advocate in the Supreme Court
under the Supreme Court Rules, 1950 as amended from time to time and
for registration as an Advocate-on-Record of that court under the said
rules” :

6. For rule 11 of the principal rules, the following rule shall be
substituted, I;a_me:I;r:— '

“11. Seniority :- (1) . A _list of members of the service shall be
maintained scparatcly for Legislative Department and each of the three
cadres in the Department of Legal Affaire as indicated in the ‘First
Schedule’ to these rules, in the order of their senionily.

(2)  The seniofity of members of the service ir each Department shall
be determined- in accordance with tha general instructions issued by the
Central Government in that behalf, from time to time. ' ‘

fe =- . .

The single post of Governinent Advocate in the scale of Rs. 16400-20000
in Central Agency Section of the Department of Legal Aflairs stands
downgraded from the pay scale of Rs. 16400-20000 (o the pay scale of
Ks.14300-18300 with effect from s December, 2007*,

T In the principal rules, for the First Schedule’ and the Third
Schedule’, the following First and Second Schedule shall respectively be
substituted, namely :-



THE GAZETTICOF FHDIA CEXTRAORDMNAT Y

H —
FiRST aChELULE
[Bee rules 2{c), 3(2), 12 and 14)
THE INDIAN LECAL SERVICE
(TOTAL STRENGTH * 146)
" COMPOSITION _.

T __-.__" __Department of Legal fffairs B - ]
Indian Legal Service cadre | Indian Legal Service Indian Legal Service cadie
of Legal Adviscrs in the ! {'cadre of Law Dificers in | of Government Advocates
Main'Secretariat and the Law Commission of ]in the Central Agency
Branch Secretaniats at india Section and the Branch
Mumbai, Kolkaitta, Secrctanats al Mumbai f

) __| €hennai and Ba ngalore | and Helkata - :

Grade Desig Perm Temp | Desig- Ferm | Temp | Desig- | Perm- [ Temm- |

. naton aficiil | orary | nation anent | orary | nation i ancnl | orary |
I Joint 13 Hil Jomnt Mil 1 Senior 3 il
Secretary Sccretary Gover
and Lepgal ‘| and Law nment
Advizer ‘Olfice: Advocate
I | Additio- 19 |""Nil* - Additio- | “Mil- | '2° ' | Additie- | 8% i
nal Legal | -« & |vgsesdopal Law! |5 PO T al ' '
Adviserv-{ . -, | U5l Qfficerdli, g Tl 551"V Gover-
’-_:_ yote, UINETEY cfpihad Al el e o L] I '-'{i'lJI'_lEﬂi" :
ATERT L R 213 R Pt B LK vt Advocate
e I LA L G R o T | o e B TR i T & et TR £
] I DFP‘_‘.ltF i1 l,ﬁ . f_,"-_r!ﬂ;_l_':'; ';'-P:cp.u_t:lrjf -'I':‘T.ﬂ P -‘3 E~D‘EPHI}" e Nil
T e - i e dBW o L L s |siGover | w
Adwviser "= W T i S igond] 3 DuEDt
Bt | i L EERERYIIN M ey ] B g b TFead] S
' : : Ry i s | Advocate, i :
v Assigtant' | 36 NIl | AssistAaat | & | Nl Assistant 4 Nil
. Lepal . Law : . Gover-
Adviser _ Oificer nment
Hiin A=ty o e " Advocate . |

The Cﬂllh‘fﬂl Government has, in cxercise of the
14 of the!principal rules vide itssorder numbis

powers confeited by rule
81 dated 272 September,

2007 de-merged the'cadre of Government Counsels in the Service in the

Department of Legal

Affairs and created thiee different cadres within that

department consisting of the following cadres with duty posts as under:-

-

Le dvisers Service cadre in the Main and Branch Secretariats:- o
| Name of the duty post -~ (Grade’ " | Scale of pay

Joint Secretary and Lepal Adviser Grade I Es.18,400-22,400/-

Additional Legal Adviser Grade II Rs.14,300-18,300 /-

Deputy Legal Adviser Grade 11T"° Rs.12,000-16,500/-

Assistant Legal Adviser Grade TV Fs.10,000-15,200/-
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 Name of the d”['ﬁ-"]_ﬂh!

.Jmul %:“LFET_AI}? and Law Ollicer

Additional Law Officer

"F e rJ i

|Grade I
Gra::{ e 1]

S{‘!!L r:f L w

Rs. 14,300-18, JGUJ,#

| Peputy Law Officer
r ﬂbmbl.:ull Law []Il'r‘er

Grade il

Rs.12,000-16,500

Grade [V

Crowermpnent

| Rs.10,000-15,200/ -

Advocate Service cadre in the Central Agency Section

ond Branch Secretariats in Mumhm and IinlLatLd.'

Mame of the duty post Grade = | Scale of pay o
Senior Government Advocate Grade | Rs.18 4{}[_] 22,400/ -
Hdd:truna] CGovernment :'l.-::Ew:r-:aIP_ CGirade 11 KRs. 14, 300-18.300/
Ur,pulg Gnvemment Advocate _Gradc m Rs.12,000-16,500/- |
| Assistant 'G*:!‘i."tmrnt_!ﬂt Advocate Grade [V R5.10,000-15,200/
= Legislatlve Department ]
Grade- Designation Permanent T-:.mpura.t}?_h
I Joint Secretary and ch;tslahw [ B Ty 1:
Counsel ' -
-1  Additional Lemslative -Euunst! 4 Mil
III Deputy Legislative Céunsel - ey - Nil
v Asmstanll.&gmiahvc Cﬂunsef "13 St Mil

e

4 TS

B
4

Y&

'L.'.!.".t"l."J.:':r_ crere i LL.;_ L.l.u. L --..--.L:|_|.|-._1,1,1.L TR b1 uj 14:”_111_1_

|

—_

L

 Cadre Strength of Indldn Le

gal’ E-arvim: in thb Hinini':y m‘.‘ Law and Justice

Grade Permanent posts . ' .. Temporary ppsts
I 21 = 2
1 3 3
i HE -vegTr -1 28 3
IV, 58 il

** The single pasi ﬂf Gﬂ"-’mlﬂl{!nl Advé
_Central Agency Section of the Department
from the pay scale of Rs.16400-20000 to th

clicet from 1=t l}cccmbe:r 2007

JTHIRD SCHEDULE

S

ISee rale 6(3]) and 8(1) (i (iv])

cate in thﬁ sr:al:: of Rs.16400- EEE}D{] in

of Legal Affairs stands downgraded
& pay scale of Rs.14300- 18300 with

POSTS IN THE MIHISTR‘:’ OF LAW AND JUSTICE

Feeder post to the
Legal Adviser cadre of
the Service

Department of Lepal Affairs

Feeder post to the Law
Officer cadre of the

| Service

Feeder post to the
Government Advocate
cadre of the Service

1. Supf:nntmdtnt
(Legall
2. Librarian (Grade I)

Superintendent (Legal)
in Law Commission of

India

Junior Central
Government Advocate
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Superintendent {L::g;ﬂilj- and ‘:.,-uIl[1£|Ll'llldl Superintendent  in  the
Legislalive Departinent”.

Motle : The principal- rules were published in the Gazotie of India vide
number SRO:3084-A (CLSR), dated 25.9.1957 and sithsequently
amended vide number

(i) GSR 1608, dated 28.09.1963;
(iif ~ GSE 1416, dated 27.07.1968:
(iii] GSR 1423, dated 27.07.1968:

- (v GSR 1050, dated 03.05.1969;
(v} GSR 1981, dated 23.08.1969:
(vij GSR 1900, dated 21.11.1970:
(vii) . GSR 2, dated 06.01.1979:

(viii) GSR 72, dated 20.01.1979;

(ix) GSR 658, dated 12.05.1979:

(x)]  GSR270(E], dated 29.03.1982;
(xi) GSR 668, dated 17.09,1983:
(xif GSR 1161(E], dated 22.10.1986;
(xiii) GSR 658, dated 29.06. 1987;"
(xiv) - GSR 872, dated 28.11. 1987;
(xv) GSR658, dated 20.08. 1988;
(xvi] GSR 176, dated 10.08.1988;
(xvii) GSR EEB{E], dated 21.03. 2003 and
(xviii) GSR 751(E), dated 28.12. ..Eﬂﬂa

[F. No. A-60011/6/2002-Admn.I (LA)]
P.K. MALHOTRA, Jt. Secy. & Government Counsel (Admn.)
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MINISTRY OF LAW AND JUSTICE @

(Departiment of Legal Alfairs)
NOTIFICATION

Mew Delhi, the 28th March, 201 1

(GL.5.R. 275({E).—In exercise of the powers conferred
by the proviso 1o article 309 of the Constitution, the
President hereby makes the following rules further to
amend the Indian Legal Service Rules, 1257, namely -—

b, {1} Thes= rales may be called the Indian Legal
Service (Amendment) Bules, 200 1.

(2% They shall be deemed to have come mlo force
with effect from the Ist January, 2006.

2. In the Indian Legal Service Rules, 1957, —

(a) fortheletters and figures “Bs. 18,400-22,4007,
“Rs. 16,400-20,000", “Rs. 14,300-18,300",
“Rs. 12,000-16,500”, “Rs. 10,000-15200",
“Rs. 8,000-13,500", “Rs. 7,500-12,000", “Rs. 7450-
11,500" and “Rs. 6,500-10,500", wherever they
nceur, the words, figures and letters “Pay-
Band-4 : Rs. 37,400-67,000 plus Grade Pay
Rs, 10,000, “Pay-Band-4 : Rs, 37,400-67,000
plus Grade Pay Rs. 8,9007, “Pay-Band-4 :
Rs. 37,400-67,000 plus Grade “Pay Rs. 8,7007,
Pay-Band-3 : Rs. 15,600-39,100 plus Grade Pay
Rs, 7,600", “Pay-Band-3 : Rs. 15,600-39,100 plus
Grade Fay Rs. 6,600", “Pay-Band-3 :
Rs. 15,600-3%,100 plus Grade Pay Rs. 5,4007,
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P o

"Pay-Band-Z : Rs. 9,300-34,800 plus Grade Pay
Rs. 4,800", “Pay-Band-2 : Rs. 9,300-34,800 plus
Grade Pay ‘Rs. 4,600" and “Pay-Band-2 .
Es. 9,300-34,800 plus Grade Pay Rs. 4,200" shall
respectively be substituted:

(b) in the First Schedule, for the words“Scale of
Pay”, wherever they occur, the following shall
be substituted, namely ,—

“Pay Band + Grade Pay or Fay Scale”.

[F. No. A-60011/60/2010-Admn. 1 (LA}

M. K. SHARMA, Jt, Secy. & Legal Adviser
Explanatory Memorandum:—.In order to bring
uniformity in the Indéin Legal Service Rulés, 1957, in terms
of the new pay structure as per the Ceniral Civil Services

(Revised Pay) Rules, 2008 published in the Gazette of ] ndia,

Extraordinary, Part I, Section 3, Sub-section (i), vide number

G.S.R. 622(E), dated the 29th August, 2008, retrospective

effect is required o be given to these rules. 1t is certified

that no person is being adversely affected by giving this
retrospective effect to these rules,

Note : The principal rules were published 1o the Gazetie of
India, videnumber S.R.C. 3084 A (CLSR), dated the
25th September, 1957 and subsequently amended
vide number :



{1l GS.R LR dlated JH ."‘-‘-"*--_"-;
i) SR 1416 dased 27.7 1968;
(u) GS.RE 1423, dated 27-7-j Hn;

V) GSR. 1050, dated 3-5-1969.

(V) GS.R. 1981, dated 23-8-1969:
(vi) GS.R 1900, dated 21-11-1970
(vi) GS.R.2, dated 6-1-1979.

(viti) GS.R. 72, dated 20-1-1979;

) GS.R.658, dated 12-5-] 579;

(9 GS.R.270(E), dated 29-3-1982.
() GSR. 668, dated 17-9-1983:

() GS.R. 1161(E), dated 22-10-1986;

(am) GS.R. 658, dated 29. 6-1987;

(xiv) GS.R. 872, dated 28-11-1987:

(xv) GS.R. 176, dated 10-8- 1988;

(xvi) GS.R. 658, dated 20-8. 1988;

(xvii} GS.R. 228(E), dated 21-3- 2003;
(xviii) GS.R. T51(E), dated 28- 12-2005; and

(xx) GS.R. 358(E), dated 10-5-2008.

ress, Ring Road, Mayapud, New Delhi-1 10064
“of Puhhmﬁuns Delhi-110054,
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MINISTRY OF TAW AND JOSTICE
(Department of Legai Affairs)
NOTIFICATION @

New Delhi, the 27th December, 2011
G5 904(E).—In exercise of the powers conferred by the proviso to article 309 of the
onsilivtion, the President hereby makes the following rules tfurther to amend the Indian Lepal Service
wles, 1957, namely :-

1. (1} These rules may be called the Indian Lepal Service (Amendment) Rules, 2011,

{2) They shall come into force on the date of their publication in the Official Garette.

i In the Indian Legal Service Rules, 1957, -

(a) n rule &, in sub-rule (1), for clause (iv) and the Note thereunder, the following shall be
substituted, namely:-

“{1iv) to a duty post in Grade IV, unless he has hald one or more posts specified in the
Third Schedule: and -

possesses six years' regular service in post of the Superintendent (Legal) (PB - Z Rs. 9300
-~ 34, B0O/- plus Grade Pay of Rs4800/-) failing which eight years’ combined regular
service in the posts of Assistant (Legal) (PB — 2 R$.9300 — 34, 800/~ plus Grade Pay of
Rs.4600/-) and Superintendent (Legal) (PB — 2 Rs.9300 — 34, 800/- pli¥ Grade Pay of
Rs.4 Eil_:lﬂf-} out of which three years’ regular service shall be in the post of Superintendant
(Legal), :

or

possesses seven years' regular service in the posts of Junior Central Government
Advocate/Librarian Grade-1 (PB — 2 Rs.9300 — 34, B00/- plus Grade Pay of Rs.4600/-):

Provided that for promotion to a duty post in Grade-IV in the Government
Advocate Scrvice Cadre in the Department of Legal Affairs, the person shall be eligible
for enrolment as an advocate in the Supreme Court under the Supreme Court Rules,
1966, as amended from time to time, and for registration as an Advocate-on-Record of
that Court under the said rules.
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Wote | In the case of officere who are holding any of the posts mentioned m the Third
Schedule on regular basis on the date of commencemeni of the Indian Legal Servies
{ Amendren?) Bules 1627, the slioihifity asrvice for promiotica o posis in Grade IV shall

be three vears® repular service in the feeder prade,

Wote 2: Where jurors whe have vompleted therr qualifymg or eligibility service are
being considered for proniotion, their seniors shall also be considered provided they are
not shori of ths requisite qualifying or eligibility service by more than half of such
gualifying or eligibility sesvice or iwo vears, whichever is less, and have successfully
completed their probation period for promotion to the next higher grade along with their
jumiors who have already completed such qualifiving or eligibility service.

Note 3: The eligibility list for promotion 1o the prade of Assistant Legal Adviser shall be
prepared with reference lo the date of completion of the prescribed qualifying service by
the afftcers in the respective prade of post.™ .

{b} in the Third Schedule, under the heading “Legislative Department™, the words “and
- Confidential Superintendent” shall be cmitted.

|F. Mo A-60011/16/2010-Admn. | {LA)]
M. K. SHARMA, Jt. Sccy. and Lepal Advisor (Admn.)

&

Note : The principal rules were published in the Gazette of India vide notification number SRO: 3084-A
(CLSR), dated 25.09.1957 and subsequently amended vide the following netifications, namely:-

(1)
(i)
{ai)
(iv)
(v}
{vi)
{wii)
(wiii}
(i)
(x)
(=)
{x11)
{xii)
{xiv)
{xv)
{xvi)

{xvii})

(aviii)

{xix)

.I“;nlﬂﬂd by e Masager. Lkpwmruncni 4

GSR. 1608, dated 28.09.1963;
GSR. 1416, dated 27.07.1968;
GSR. 1423, dated 27.07.1968;
GSR. 1050, dated 03.05.1969;
GSR. 1981, dated 23.08.1969;
GSR. 1900, dated 21.11.1970;
GSR. 2, dated 06.01.1979;

GSR. 72, dated 20.01.197%;
GSR. 658, dated 12.05.1979;
GSR. ZT0(E), dated 29.03.1982;
GSR. 668, dated 17.09.1983;
GSR. | 161(E), dated 29.06.1987;
GSR. 658, dated 29.06.1987;
GSR. 872, dated 28.11.1987;
GSE. 176, dated 10.08.1988;
GSR. 653, dated 20.08.1988;
GSR, 228(E), dated 21.03.2003;
GSR. 75 |(E), dated 28.12.2005; and
GSR. 358(E), dated 10.05.2008,
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